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Shri T. T. Krishnumachari: 1
introducet the Bill.

DELHI (DELEGATION OF POWERS)
BILL*

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): 1 beg io move for
leave to introduce a Bill to provide
for the delegation of certain powers
vested in the Administrator of the
Union Territory of Delhi.

Mr. Speaker;

“That leave be granted to in-
troduce a Bill to provide for the
delegation of certain powers vest-
ed in the Administrator of the
Union territory of Delhi.”

The question is:

The motion was adopted.

Shrimati Chandrasekb#r: [ intro-
duce the Bill.
12.47 hrs,

SUPPLEMENTARY DEMANDS
FOR GRANTS (GENERAL)
1963-64— Contd,

Mr, Speaker: The House will now
take up furilier discussion and voting
on the Supplementary Demands for
Grants in respect of the Budget (Gene-
ral) for 1963-64 Shri B. K. Das may
continue his speech.

Shri B, K Das (Contai}: Sir, last
time when we were discussing the
supplementary demands for grants, I
offered some remarks regarding De-
mand No. 15—the establishment of
Youth Vocational Centres, 1 pointed
out that from the notes that have been
given here, it was not very clear how
the intended purpose of offering em-

ployment to the age group of 11 to 14
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years would be served. This is, of
course, provocational training, but
still jt would be offering employment,
after they have received training, to
the age group of 11 to 14 years.

In clause (f) I find that the course
will br of thfee years duration and
there will be general education and
also vocational training, Also, the
instructional programme will include
first hand experience of improved
methods and techniques for increased
agricultural production and allied acti-
vities related to the development of
the rural cconomy, My idea is, if these
centres are to be developed, they are
to be developed in the rural areas.
The main purpose of these centres
should be the last one 1 have mention-
ed. The training course should be so
chalked out that this purpose is ful-
filled. The instructional programme,
it appears, will be only a subsidiary
thing. When we are looking for-
ward for increased production ir. the
rural areas, it is very proper and ne-
cessary that we should try to organise
a band of workers who would be pro-
perly trained for taking up agriculture
in an improved way. They should be
trained for the use of improved agri-
cultural implements, improved agri-
cultural practices and so on, If =o
many items are therc for training I
feel that this purpose may be lost
sight of and they may not be pro-
perly useful in the rural areas. Pro-
bably, they may find employment in
some other place, they may leave their
rural surroundings and in order to
find employment they may go to some
urban areas. So, I was pownting out, the
main purpose of these centres should
be to orienti the course in such a way
that these persons who are poor, who
have no means enough to go in for
higher education and who have fini-
shed only their primary education, are
able to find employment after their
training for these three years. From

*Published in the Gazette of India Extraordinary, Pt. 11, Section 2, daied 26-11-63,
tIntroduced with the recommendation of the President.
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personal experience I can say that after
these youths are trained in the high
school surroundings they do nnt gene-
rally find any employment in agri-
culture and other avocations that are
available in the rural areas. So it 1s
high time that we should take care
and this opportunity should be taken
for forming a band of workers for this

purpose.

It is intended that in the five centres
that we open during 1963-64 there
will be a course for training the ins-
tructors, Care should also be taken in
this connection. We have always found
that these people who are emploved
for imparting instructions in the
rural arcas are not generally aequain-
ted with the rural surroundings. They
might be good for examination and
other purposes. They might have
qualified themselves, But, when we put
them on the job in rura] areas we do
not find them to be suitable there.
This has been happening with regard
to our block development programmes
also. We have so many extension offi-
cers. They might be good students
and they might have passed their ex-
aminations very well; but we find that
they are not able to impart training
to the rural people. So I thought that
this should be clear enough that these
vouth vocational centres, as they are
intended for rural areas, should be
such that the real purpose iz served,
and agricultural training should form
the main item of our training pso-
gramme,

I want to offer some remarks about
one or twoe other Demands also.
Coming to Demand No. 113, we find
that a new corporation known as the
Minerals and Metals Trading Corpora-
tion for handling export of minerals
and metals, which would require a
specialised technique, has already been
started. Last time, when we were dis-
cussing the report of the State Trading
Corporation in this House, it was felt
and was pointed out that for specialis-
ed purposes some other corporations
might be started. It is good that this
has been done, But I would like to
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point out that there are other matters
also where our attention should be
properly given and it should be con-
sidered whether a corporation like the
STC in foodgrains also may be taken
up. If this thing is not now thought of
it may be difficult to eradicate the evil
that has crept in in the handling of
foodgrains in this  country.

I also want to refer to Demand No.
146. A Supplementary Grant is asked
for purchase of shares in the Janpath
Hotels Limited. The Government has
decided that a new Government com-
pany should be formed to take over
and run the hotel. The com-
pany so formed will have an
authorised capital of  Rs. 1
crore consisting of 10,000 shares
of Rs. 1000 each. The primary pur-
pose, when the Ashoka Hotel was
started in the public sector, was 1o see
ithat a high standard is maintained and
also to check the soaring hotel rates in
the city. 1 beg to point out that there
is touris! development in our program-
me and in many places, which are not
so big as cities like Delhi, Bombay or
Calcutta, there is need for hotels. It
should be looked into whether such
hotels could be started in those places
also where accommodation can be
provided at moderate rates,

1500

Shrimati Renu Chakravartty (Bar-
rackpore): Mr, Speaker, Sir I would
like to say a few words, firsily, on De-
mand No, 104 ( regarding expenditure
on displaced persons, This actually
deals with two items where the Gov-
ernment had to pay an extra amount
for the rost of fire-wood which was
sold by a contractor to a person who
had left for Pakistan and which, after
that person left for Pakistan, was taken
away and used as firewood by the in-
mates of the relief camp. It has been
said that the High Court had granted
this amount to be paid under the Eva-
cuee Property Law to the contractor.
Normally, we would have thought that
this Evacuec Property Law  related
only to matters which had been dealt
with by the Custodian. But the law
courts have interpreted the law in a
much wider way. They have said that
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those who have become evacuees or
thiose who have remained here as re-
fugees and hi e utilised any property
which origin~iy belonged to Muslims
who migraed to Pakistan come under
the purview of this law and it is th~
liabiliy of the Guvernment to pay, T
would like 1o mention here that in the
cose of Fast Pakistun we have no such
law. Of ccurse, the hon. Minister has
always suid that therg wasno prope:-
tv lefl, Muslims have not migruted |
that exient, wo eculd form no  poa?
and therefore we could give noth':
10 th cetugees Trom the compensation
poo: WVhite tha' may be correct 1o a
certein extent, T would submit that in
the eastera sector even today  the
Musim: wiuo have returned are  not
able 1o gel back their hoases bocause
they are £till being used by Hindu re-
fugees; and those Hindu refugees are
not evict-d even till today. Although
they are bona fide refugecs, they hove
never been a burden upon Govern-
ment by taking doles and even inday
they are not given any rehabilitation
bnefits even thouph they have got
certificates from compeleni authorities
and they come under the rategory of
EP. Act cases Since the High Court
has made surh a wide interpreiztiion in
the case of West Pakistan refugees, 1
would again request the hon. Minister
to expedite this matter instead of
kerping it pending beecause these gen-
t!lemen who have come from East
Pakistan and who have been living in

Muslim houses are poor people. Fur-
ther, these Muslim houses are being
sold away by auction on the ground
thal they have not paid taxes. So, it
is a double-edged woeuncn.  So, I

would urge upon Governnient to take
a deeision and expedite matiers,

13 hrs,

Then I would like to say something
on Demand No. 1 on page 1, which
relates to the Ministry of Commerce
and Industry. Here we have got a
sub-head under which grants have
been asked for in respect of the
Department of Company Law Ad-
ministration for pay of officers, pay
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of establishments, allewances, hono-
raria etc. and other charges. Actually,
the shifting of this department from
the Ministry of Commerce and In-
dustry to the Ministry of Finance is
something that bas {alen the whole
TTouse by surprise. Perhaps, even
now many Members do not know that
a change has taken place. This De-
vartment of Company Law Adminis-
tration, which  is  leoking into  the
[unctioning of companies in the private
sector and their malpractices, which
weeavding to usg, especally after a dis-
ussion on the Vivian Bose Commis-
sion Report which  showed  terrible
malpractices of the private sector, re-
quired further tightening, may be even
by ceriain amendments of the Com-
pauivs Law, and which required grea-
ies powers tn bo vested in it but we
find to our surprise that suddenly this
department, which originaily had been
part of the Finance Ministry and
which during the time of the present
Finuneo Minister, Shri T, T, Krishna-
machari, during his first tenure of
office was shifled to the Ministry of
Commeoree ‘and Indusiry has been again
shifted back to the Finance Ministry.
It has gone, it has just disappeured and
probably it has been shifted somewhere
under the files of the Central Board of
Revenue, The whoie thing has been
done in @ viry secretive manner with-
out anybody knowing anylhing. We
were promised further tightening of
cogtrols, further powers being vested
in the Company Law Administration
so that we are able to keep 2 proper
check and see that the private sector
behaves itself and does not go in for
such {ransactions and such malprac-
tices which have come to the fore
during twe Vivian Bose enquiry, and
now this department has been shifted
from one Minisiry to another without
anybody knowing about it

I have come to know that the Minis-
ter of Industry also did not know
about it when it was shifted back to
the Finance Ministry. Of course, my
hon. friend, Shri Kanungo is generally
in the air., He knows nothing about
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anything. Evcn during question hour
we have that feeling,

An Hon Member: He is not herec.

Shrimati Renu Chakravartiy: He
should have been here especially when
the Demands for Grants relating to
his Ministry are being discussed. He
is never present here, We know Shri
Kanungo well and it is our experience
that he knows nothing about any-
thing. It is a fact that he did not know
that this change was taking place. As
a matter of fact, I am told that the
Finance Minister got the permission
of the Prime Minister almost like the
Voic. ol America deal and the whole
thing has been put through,

Mr, Speaker: The hon, Member s
very harsh towards the Minister,

Shrimati Renu Chakravartty:
should respond to that,

He

Mr. Speak<r: If he responds in the
same ione, 1 shall have to protect the
hon. lady Member.

Shrimati Reng Chakravartly: You
moLy protect him now and you may

proleey me leter. There is  nothing
wrong in whal 1 say.
Shri Jashvant Mehia (Bhavnapar):

Sir, on a point of order,

The Deputy Minister in the Ministry
of Finance (Shrimali  ‘Tarkeshwari
Sinha): Moy T submil, Sir, that T have
been made in charge of this subject?
The hon, lady Member is wrong when
she says that there is nobody present
here to represent the Department of
Company Law Administration. The
Depurtment of Company Low Admi-
nisiration has now been transferrcd to
the Ministvy of Finance and I am pre-
sent liere to represeng if....

Shrimati Renu Chakravarity: I dic
not vield to the hon. lady Member, I
had virlded for the point of order
(Interruption.)

Mr, Speaker: Lot me hear the point
of order.
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Shri Jashvant Mehta: The supple-
mentary demands presenied to  this
House is out of order in the sense that
tilis demand under the Deparlment
of Company Law Administration has
been put under the Ministry of Com-
merce and Industry when in facl the
Company Law Administration  has
been transferred to the Mmistry of
Finar.ce.

Shrimati Renu Chakravartty: That
is exactly my point also. This depart-
ment has suddenly disappeared and we
know nothing about it, New, we find
that under the Ministry of Industry,
there is a sub-head “Department of
Company Law Administration” [for
whirh some grants are asked for. The
wayv in which the whole thing was
done erectes grave suspicions in our
minds, because Shri T. T. Krishna-
machari has all along been speaking of
giving incentives to the private seclor;
may be, this i5 one of the incentives
that he wants to give them, At least
we want to he very «clear on  this
point. The amending Biil which he
has brought i Companies  Act
is certainly not what we had expected
frem him especially when he had re-
peated the grandiose promise that he
will see that all the leapholes in the
Act are pingged. This is not enough.
Therofore, T am surprised why afler
ha hrs got the Priine Minister 1o give
hiz= OK for the disanpearance of the
Company Law  Administration it
should come here at all. 1 am not able
to understand it. 1 say, it has gol tn
be explained why 1t was neessary
apain to shift it back to {he Finance
Mivietry, Noww we o not know where
it has gone. It has just  disappeared
like P C. Sircar’s magic. [ do  not
know what iz il ioca of fins at a
time whren we want 10 keep a strict
wateh on the rrivete sector in ornder
to implemoent ihe assurance giver fo
the House after the discussion on the
Vivian Bose Commission Reporct. This
has crealed grave sospicinns  in our
minds and wg hone that the Finaocee
Ministor will clear all those doubls in
his reply.

‘he
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Then I come to another very im-

portant demand, Demand No. 56. When

we go into the details of Demand No.

56 on pages 14-15 we find we are being

asked to make certain supplementary

grants to the Indian Statistical Insti-
tute and also some supplementary
grants to make up for some additional
money which was improperiy with-

held from an employee of
the National Sample Survey
and also some extra money,
quite a substantial amount for
work connected with the UNTAA

Sector, which relates to the Institute’s
project for the commercial manufac-
ture and marketing of calculating
machineg in the country, known as
Sankhya Yantra.

Now, I took the trouble of looking
into the working of this Committee
which has been set up for going into
the working of the Institute, specially
because I am deeply interested in this
question of national sample survey
and the other gstatistical work which
ig of national importance. And it was
for this reason that we have readily
supported the idea of decla-
ring the Indian  Statistical Insti-
tute as an institute of national
importance. But, I am afraid, this
Institute has not functioned in the way
in which it should have functioned
even though it is dealing with im-
portant work. [ have looked into the
report to find how the Commitice has
been functioning. This Committee,
by the way, is headed by my illus-
trious friend, Shri D. C. Sharma and 1
am sure, he will be able to tell us
much more about it. The Committee
has met four or five times, once in
Calcutta and two or three times in
Delhi. For the [National Sample
Survey Project Sector I think pay-
ments have been made from time to
time according to the computation
made by the Institute itself. But
neither the work has been gubmitted
according to the proposals nor the
work implemented and it has not
happened only once.

For example, the first ;ontract in the
year 1959-60 was based on the insti-
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tute's proposal that in regard to the
work that they had in hand relating to
the various N.8.5. surveys they would
clear during the year certain percen-
tages of the specific components of
work described in the schedule, The
contract proposals envisaged estima-
tion of the total quantum of work in-
volved in termg of appropriated units
in each of the above processes for each
survey and specification in terms of
percentages to total of the quantum of
work targeted to be completed during
the year for each stage of work and
the corresponding payments therefor.
Actually, however, the contract pro-
posal indicated the quantum of work
only in regard to stages 3, 5, 7, 8 and
10. They could not complete the work
because, according to the Committee,
there was frequent revision of the
total quantum of work involved and,
secondly, because of the inherent diffi-
culty of measuring such items of work
etc. It looks very funny. It you
read this, you will think the difficulty
is to measure the quantum of work
It may be that it is very difficult but
still if it is a contract, some sort of
an ggreement has to be arrived at.
I hope, Shri D. C. Sharma will cer-
tainly enlighten the House on this
point. But I find that there has been
difficulty even in such things
change-over from machine tabulation
to manual tabulation and therefore
they cannot tell you as to how much
has to be paid.

Finally, they said, “All right; we
will not take up the computation ac-
cording to this but will charge accord-
ing to the end-products.” After that
was decided upon we find that no firm
contract could be entered into for two
years, that is 1960-61 and 1961-62, and
the work done and the payments made
therefor are now to be regularised on
the basis of a memorandum of agree-
ment. [ presume that this amount
which we are voting for is this pro-
posal. I am not very clear about it
because that is not made clear in the
explanatory note which has been given
to us. As a matter of fact, the ex-
planatory note which, as the Chair has
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ruled should be quite specific is very
vague. If you read it, you will find
that it says that the Committee re-
commended that in the “meantime” the
Institute may be paid grants for run-
ning it. But I do not see how exactly
that comes about. About the National
Sample Survey Project 1t says:

“The Committee's report be-
came available to Government in
June, 1963 and on the basis of
its recommendations it has become
necessary to seek additional pro-
vision to the extent of Rs. 1B8.64
lakhg for payment to the Insti-
tute.”

Funnily enough after it was decided
that they will pay according to end-
products now we find that for the year
1962-63 the Institute has submitted
proposals for the delivery on contract
of end-products aggregating to Rs.
20.64 lakhs and end-results aggregat-
ing to Rs. 56.72 lakhs or, in all, for a
work of Rs, 77.36 lakhs, It says:

“We understand that the Govern-
ment and the NSS Programme Com-
mittee are not satisfied with the rate
of progress of tabulations.”

So, we must know why we should pay
it and on what basis we are paying
this.

Then, it says:—

“In regard to the estimates of cost
shown in the contract proposais for
1962-63 received from the Institute,
the Committee had asked the tech-
nical officers of the CSO to ascertain
through mutual discussions with
their counterparts in the Institute
the basis.on which these estimates
had been framed by the Institute it-
self. ...

Then it continues: —

“The Institute authorities, while
clarifying the position in regard to
these points, have stated that as re-
gards the volume and rates for dif-
ferent stages and items, it was ex-
tramely difficult for it to supply the
required break-downs".

The Committee says: —
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“We are therefore unable to arrive
at any conclusion regarding the rea-
sonableness of the amounts quoted
for the contract or make recommen-
dations regarding the basis on which
the contract should be drawn up and
contract amounts fixed in respect of
such works.”
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In the final paragraph the Committee
says:—

“The Committee has however exam-
ined whether it can make any recom-
mendation in regard to the quantum
of financial provision tht ghould be
made in the Government budget, for
the NSS contract for 1962-63; ......
The volume of work for which pay-
ments would have to be made in

1962-63. . . . should also be viewed
against the performance in the
earlier two years. Even after
making due allowance for any

likely increase in the output result-
ing from the proposed reorganisa-
tion or otherwise, an increase of 15
per cent over the last year's per-
formance may be a reasonable esti-
mate of the out-turn that may be
expected from the Institute...... W

So, it is by the rule of thumb that
we come to an increase of 15 per cent
over last year's performance. I think
that we should really loock into this
whole matter and in a scientific insti-
tute should really find out a scientific
formula by which we function with
some scientific precision. If it cannot
be added up according to very correct
tabulation or mathematical calculations,
we ghould see to it that some sort of
an agreement is arrived at and if it is
a piece rate or a contract raie we
should pay according io ihst.

In the National Sample Survey
reports we find so much delay. I do
not know who is doing the tabulation
of the national income report and the
fleld surveys etc. for the Mahlanobis
Committee report for the break-up of
the national income. All these things
we find are not being done properly.
I lnow, this Institute has offices at
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three places, one at Delhi, another at
Giridih and the third at Calcutta.
After they have the field surveys they
send the paper work to these three
places. Sometimes it gets lost and then
the whole thing has to be done again.
There is thus interminable delay. So,
1 think, the matter should be gone into,

But even 1nore interesting is the
question of the UNTAA Sector about
the commercial manufacture of caleu-
lating machines. It hag been decided
that the project has to be entrusted to
a separate organisation because of its
commercial nature and accordingly a
company known as the Sankhya Yantra
(Private) Limited has been sei up to
take over the oclivity from the Insti-
tute. 1 know dcinitely that wvery
valuable machinery has been given
as a gift to the Institure by the Rus-
siang, if I am not mistuken, and maybe
by some other scurces also, That is
also lying idle and funnily enough we
find that it says:—

“,...as it has not yet been possi-
ble for the Company to take over the
project frem the Institute, the Com-
mittee  rocomimended  that i the
meantime the Inatitute may be paid
grants for running it.”

*hy should we pay grants for run-

ning it? Why :hould jt be that a com-
pany which has been set up for  the
purpese  cannot funciion? Wh, can

they not utilise thiz veluable machi-
nery which is siready thrre in a comi-
mercial manpner? 1 am not able to
underaland the renson for the company
which lin: heen get up nol being able
to run aad produce those caleulaling
machine: which are of  such pgreat
importanoe oo alt stelistioal work in
our country with developmental plan-
ning. Thi lore T e absolutely no
rca - why wt ghould pay Re. i3 lakhs
ag grantg when it has aliudy been
decided 1o set up a Company and a
company hae neen gt up for this com-
mercial venture and 1 say that this
particular item should not be voted.
They say:—
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“As it is not possible to foresee
at this stage ag to when the Sankhya
Yantra (Private)) Ltd. would take
over the UNTAA project and also
the likely savings that may become
available within the Grant, a Sup-
plementary Grant of Rs. 16 lakhs
only is sought for the present.”

Mr, Speaker: The hon. lady Mem-
ber should try to conclude now.

Shrimati Renu Chakravartty: Then
I just want to make a small point about
the Ministry of Information and Broad-
casting (Dcmand Neo, 132). I did not
know that so much would come out of
these small supplementary domands.
In the Demand of the Information and
Broadcasting Ministry I find that it is
a peculiar thing. Compensation for
land which wag originally determined
by the Ministry came to Rs. 42,561,
Of course, most of us in this House
are against the way compensation ie
compuled. I grant ihat, but then we
find that when it went up to the court
of the Additional District Judge, Delhi,
it was increased to  Hs, 135983 and
when it went to the Circuit Bench of
the Punjab High Court, it was increas-
ed to Rs 3,11,585. I find that the
Government did not appeal against it
either in the Supreme Conrt or in ay

other court. I am reali. oot al
il because normally we Dy
labour decision  goe:s he
employer or even against th €0 o oin-
ment, they go right up to the & e
Court. But here originaliy WS
Rs. 42, 561, And what is the fin0 uin-

putation? It is Rs. 311,870 So,
there ig something wrong somewhere,
Quite obviously the compensation was
absoluirly muale fide but ther is has
increased seven times and the Gowvern-
ment does not even appeal against it
I would like to know what is the Inlor-
mation and Broadeasting  Ministry's
function. I have heard many things
abeut this Miristry which functions
like the Grand Mochul. After the VOA
contract we must be wary abeut
it and we must lind ont what is hap-
pening. It is an emazing thing which
has come to my notice and it has not
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even gone up to the highest court, not
even to the Supreme Court. So, 1
would like to know the reason for that.

Shri P, K. Deo (Kalahandi): Mr.
Speaker, Sir, last April we passed the
Budget and on the 1Tth August last
thiz House passed a Supplementary
Demang of nezrly Rs. 33 crores, Now
we are asked io pass a Supplementary
Demand of Rs. 11,33,00,000. The
Supplementary Demands are necessary
evils, They should have been foreseen
and should be brought forward only in
exceptional circumstances. But we
have seen that they have become a
regular feature. It is due to bad
budgeting,  Probably at the time of
the preparation of the Budget they do
not see that thiy expenditure ig to be
incurrcd during the course of the year.
I do not think any plea could be taken
thai there has been a change in the
personnel of the Finance Ministry that
necessitated the Supplementary De-
mands. It is not so. As 1 said, these
Supplementary Demand; have become
a regular feature with this Government
and we are ctked to pass Supplemen-
tary Demands amounting to large sums
of muney. 1 thiuk, there should be an
end to it. I feel thet there has been
no plannrd approach in the preparation
of the Budget. E£ven though we have
completed a decade of planning, [ find
that there has been no planning even
at the highest level of thig country's
administration. Take the case of rat-
ionalisation of the KMimstries. Tlis
thing wag stressed by the previous
speaker. I would like to point out
about what they call the rationalisation
of the Ministries that there has been
absolutely no rationality. After Mau-
lann Azad. probabiy robody was found
suitable to step into his big shoes. So,
the NWinisry was bilurcated inte two:
the Ministry of Eaucation and the
Miniztry of Scientific Rescarch and Cul-
tural Afiairs. At thal time it wis con-
siderad  irraiional to have ihcse two
Ministrieg together. But now when
Mr. Chagla has con:e, they have again
becomz rational Ly combining these
two Ministries. When Mr. Malviya
was promoted to the Cabinet rank, the
mining was considered to be a perfect
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combination with petroleum. Now,
after a few months, when he goes out
of office, the mining has been tagged
with the Ministry of Stecl and Heavy
Industries. Probably thig Ministry of
Steel and Heavy Industries was first
created to give an assignment to the
present Finance Minister tg a Cabinet
rank. Then, take the case of the
Ministry of Defence Production, This
defence production wag an indispens-
able part of the Ministry of Defence so
long us Mr. Krishna Menon was in-
charge of that Ministry. But when
Mr. Chavan eame, the Defence Pro-
ducition wus separated  from the De-
fvnce Ministry., The Department of
Compuany Law Administration which
was tagged with the Ministry of Com-
merce and Industry has now been sep-
arated and has been added to the em-
pire of the Finance Ministry. This
point was also stresseq by the previous
speaker. Even in industrial activity,
the cil, steel and heavy industries are
under the charge of the Cabinel rank
Ministers, but the industrial pulicy has
to be formuluted by a Minister of
State. Industries, like, tez and jute
are in the hands  of the Minister of
Internaticnal Trode.  After the Minis-
try of Commerce and Industry has been
biftircuted inlo go many branches, 1 do
not think there could ke any neede®o
have ¢ scparate Ministry for Com-
meree and Indusiry. Take the
Parliumentary  Afairs Duepuartment.
The Depurimant ef Parliamentary
Affairs and the Miniury of Informa-
tion ond  Droadeasting have  been
tagged together. 1 do not think there
s nay rationulily in having these two
depariments {ogother which are polls
apart. I submii{ that there has been
absolutely no rationality in the so-
called rationalirction of the Minisiries.
These freguencies in the chanzes  of
the Minisirics are deveid of any rela-
tionship. The chopping ard  slicing
and permutations and combination of
the aspartmenty and Ministries create
such a confusion in the country ihat
it is very difficull fer we MPs. not to
speals of the lay-man, to  kecp pace
w.th the changes.
Coming to the various Demands, I
would beg to submit that this Demand
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No. 113. envisages the creation of a new
eorporation, that is, the Minerals and
Metals Trading Corporation. It is
snvisaged that it will handle trade to
the tune of Rs. 250 crores by 1970.
At the same time, it will handle the
export trade of the present S.T.C. to the
tune of Rs. 175crores. The ST.C. was
primarily sponsored to deal with ore
exports to countriegs with State con-
trolled economy. It has started
spreading its tantacles and has diversi-
fled its various operations in various
spheres and it now covers all countries,
It also steps into the internal distri-
bution of various essential commedi-
sies. I beg to submit that the S.T.C.
hag not fared well as it should have
in the fleld of ore exports. In the
year 1862-63, iron ore exported has
been to the tune of 3:7 million tons
as against the target of 10 million tong
of the Third Plan. In the case of
managnese ore, the export target has
dwindled much below the existing
level. QOur traditional markets have
been lost. We are told that the factorg
responsible for this state of affairs
have been beyond our control. There
has been a large production of man-
ganese ore elsewhere, in Congo, Brazil
and U.S.S.R. But, in spite of the
various pleag made, I beg to submit
that the S.T.C. has failed in the field
of ore exports. We know there ig a
greal scope for barter deals and if the
Mineralg and Metals Trading Corpora-
tion willi proceed on proper lines, they
could explore new avenues for export.
They should try to find out new mar-
kets and they should be able to
export more of manganese ore. But
my fear is that the world reserve of
such of these ores estimated at 100,000
million tong in 1950 has increased to
250,000 million tons in 1962 and in the
case of world ore production, it has
increased from 242 million tons in 1950
to 513 'million tons in 1861. I beg to
submit that if the
anxious that there should be real pro-
motion of her export trade in this
regard, they should try to have better
transport facilities, try to reduce the
oost of production and have better
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relationg with the lobour. At the game
time, I would submit that the private
entrepreneurs should not be squeezed
from the export trade. We fhave
had a bitter experience in having the
monopoly in the fleld of exports.
After all, if the private parties are
capable of exporting more on their
own and trying to explore new mar-
kets, all facilities shoulg be given to
them. After all, they are also doing
patriotic work in earning foreign
exchange for this country. The
Federation of the Indian Chambers
of Commerce have brought thig thing
time and again to the notice of the
Government and I hope the Govern-
ment will give their dus consideration
to this matter.

Now, I come to Demnd No. 132 which
is regarding land acquisition. It has
been a ‘charged’ item, we cannot say
‘No’ to this in this House because it
has been a court decree. But it should
be an eye-opener to the Government
and to everybody else. The compensa-
tion for the acquisition of certain lands
near about Delhi was paid at Rs. 42,000
which ultimately at the High Court
stage was increased to Rs. 3,11,000, that
is, nearly seven times. In this regard,
I beg to submit that those who could
afford to go to the High Court could
get a higher rate of compensation.
You, Sir, know how litigation is expen-
sive in this country and how many
people can afford to go to the various
stageg into the High Court and the
Supreme Court for purposes of getting
their due compensation. Now, the
Seventeenth Amendment of the Consti-
tution is on the anvil of this Parliament
and if that Constitution Amendment
Bill is passed, then these poor ryots
will be deprived of the due compen-
sation: they would have to reconcile to
whatever compensation would be
settled by the respective State Legie-
latures as these would not be justici-
able in any court of law. They would
be deprived of the fundamental right
of getting adeuagte co-pensation for
their land which may Le iaken over,
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maybe for State purpose or for some
ether purpose. At the same time, I
would like to bring to your notice the
state of affairs which is obtaining in
Delhi and also elsewhere. Take the
oage of Rourkela or Ghaziabad, The
people of Ghabiabad came here and
squatted before the Parliament for the
same grievance. Take the case of the
people of Jagannathpur in Ranchi.
Those people have come here all the
way to represent their grievances and
about the inadequate compensation that
they are getting for being displaced
from their hearth and home. If they
were beople of means, then they could
go to the proper court and get adequate
compensation. But, after all, how
many of them could go to the court?

So, 1 beg to submit that Government
if they claim themselves to be socialist
and helping the poor should pay ade-
quate compensation to these people
who are being deprived of their land
for these public purposes.

Lastly, I would like to comment on
Demand No. 37, regarding certain grants
to the State of Nagaland. When the
State of Nagaland Bill was passed by

this House, many Members on
this side of the House expressed
their genuine doubts that this tiny

State might not be a viable unit
That has been proved by the fact
that for the day-to-day administra-
tion of these small States, continuous
grants-in-aid have to be given from
the Centre. Is it not high time that
in a strategic area like the north-east
corner of India, instead of having
these small or tiny States, all these
should be integrated together and a
bigger State should be formed? Now,
the hill people are also claiming to
have a separate hill State in Assam.
Then. the Khasig will have a small
States, then the Misimis, then the
Mikirs and then the Lushai people and
s0 on, and there will be no end to it.

I beg to submit that from the point
of view of proper emotional integration
and also from the strategic point of
view, Nagaland, NEFA, Tripura, Mani-
pur and Assam should be integrated to
for.n one Stole,
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Shri D. C. Sharma (Gurdaspur):
First of all, I wish to make a few
observations on Demand No, 56 to
which my hon, friend Shrimati Renu
Chakravartty has referred. I think
that budget-making is a continuous
process. In the case of those institu-
tiong which go on growing, it is a
process which entails heavy expendi-
ture. In other words, there are some
institutiong which are not stagnant but
which grow from day to day. There-
fore, their budget also grows from
year to year.

13.33 hrs.
[Mr. DepuTY-SPEAKER in the Chair.]

The Indian Statistical Institute is one
of those national institutes, which is
of national importance. It is growing
from year to year, and, therefore, the
budget estimates of this institute are
bound to grow. For instance, if during
one year we give it a crore and some
lakhs of rupees, during the next year
we have to give it a crore and some
more lakhs of rupees. So, there should
be no anxiety so far ag the increase
in the budget of this institute is con-
cerned. It only shows its sound
health, its sound development and its
greater utility in terms of its services.

A question has been put so far as the
National Sample Survey is concerned.

1 had the honour to chair the committee

which was appointed by Parliament,
and all the members of the committee
spent many hours in discussing the
problem with the gentlemen who were
running the National Sample Survey.
We wanted a rational break-up of the
activities of the National Sample
Survey, from the collection of material
up to the delivering of the end-pro-
duct. We wanted that we should be
able to define certain stages so that the
National Sample Survey could ask for
money from the Government of India
at those several intervening stages.
But, our human ingenuity, our techni-
cal resources, and our expertise all
failed to form some kind of a rational
break-up of the National Sample
Survey. We did our best but we failed,
and if the lady Member comes to our
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rescue, I shall be very happy. Since
I am again the chairman of this com-
mittee during this year, I shall go to
the lady Member and ask her to sug-
gest to me the several steps which
would lead to the end-product and also
to the linking of the various steps with
the getting of money from the Gov-
ernment of India,

After all, this National Sample Sur-
vey is a contract work. It is not work
of a kind which is a losing thing. It is
a kind of work where we get back
what we spend. Therefore, we have
been increasing the budget of the
National Sample Survey in course of
time, in view of the recuirements of
the workerg there. When I go to Cal-
cutta, I am told that these workers go
on strike, because tney do not get the
salaries at the right time. And who
are the persons who ask them to go
oh sirike? 1 do not know.

..Shri S§. M Banerjee (Kanpur): It
must be my hon. friend

Shri D C. Sharma: 1 do not know.

Thew stvr2 demonstrations, and some-
time:, whoen we go there, we find all
kinds of pr-sters written. ‘n order to
satisfy the workers, because a satisfied
worker means goud work, we tried to
advance this money to the Nabicnu!
Sample Survey, and I may tell v Jhat
this money is only contract monvy and
it has to be reimbursed by Government
and, therefore, there should be no o
culty about it, 2nd there should be i
ado ebout srending this money.

This arrangement has been made in
the light of three things. In the first
piace, it h2g been done =o that the
workers can get their salaries in time,
whether Government advance money
or not.  Secondly, it has been
done so  that the workars can
perform the'r work, inrrespective  of
any cleud of unemployment hanging
over their heads In the third place,
it hag been done =0 that even though
Ccvelnment mzy not give money, until
the end-product comos, the work goes
on,
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I think that it is a very rational
arrangement which has been made by
the institute for dcing this very impor-
tant work,

1t has been suggested that sometimes,
these  national sample surveys are
delayed. That is true, out we must
understand that we cannot make quick
estimates of these things. We cannot
give a bird's eye-view of these things,
because these things deal with wvery
big figures. You have to go through
those figures and after having gone
through them, come .to results, which

are very pgood. Of course, some-
times the resulls are not very
good. 1 know  there  are  some
persans  who will point out that

csome of the results that are there do
not square witn our conception of
things. But that does not matler. In
all human institutions, there is room
for mistake, But on the whole, this
National Sample Survey hag done very
good work and has given us some data
on which we can bass the progress of
our country. So far as the National
Incom= Cammittee is conerrned, it has
nothing 1o do with this Institute. So
it is not relevan! here.

"1 come to the second point, the
TNTAA business. There ie no doubt
about the fzet that I feel grateful to
v Sovici Union for giving us this huge
sachinery for manufacturing compu-
I think it is a wvery
triendly gesture made by the Soviet
Tninn to us. But the difficulty has
pien that the Institute was not able
to find pro personnel {o run these
muachines, There was also a  legal
obyjection, that the Indian Statistical
Institute  being primarily  an educa-
tional instiluie, it could nut undertake
any commercial werk. So a long time
pussed before we could find vut whe-
ther the Irdian Satistical Tnstitute was
able to run them or nnt.  Aftcrwards,
the legsl opinion was Lo the ciTect that
it could not do it. Therefore, it was
drcich«d that a company should be
formed called Sankya Yantra (Pri-
vate) Ltd, But even there, there are
so many legal hurdles to be overcome
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and it is very difficult to shorteircuit
these legal hurdles, Therefore, this
thing has been held up. If they have
asked for Rs, 13 lakhs, it is only for
the reason that they want some money
for recurring and capital expenditure.
All this money will be reimbursed as
soon ag the company comes into being.

Nuw | come to another point—I had
many points to make, but since you
have rung the bell I wil] conclude
after this. It is about the Commerce
and lIedusiry Ministry. if there is
cne  Ministry which has given the l'e
{o the sense of emsargency prevailing
in the couniry, it 15 this Ministry.
While every other Ministry is talk-
inT about the szcnse of cmergency in
the count-v. this  BMlirisiry ig trying
to show that there is no sense of em-

ergeney. 1 do not know in which
world this Ministry jives. If anyone
says I aum wrong, I would point 1o

the suppiementary demand presented
by this Ministry. It imposed on it-
self a 10 per cent cut because there
was p sense of emergency. But what
it gave at that time, it has now come
forward to take; bul not only 10 per-
cenl, hul it wanls more. Therefore,
this Ministry is a spendthrift Minis-
try in our Government and this
Ministry still believes in  galivanting
all over the world. It has increased its
expenditure on  delegations. Every
other delegation is being cut. Even
the delegation to ths U.N, has been
cut, znd we are trying to curtail the
number of persons we are sending in
our delegations. But this Ministry,
out of its bountifulness, generosity and
large-heartedness sends delegationg to
all kinds of places. Of course, I
have not got the names here to tell
you that it sends out outsize delega-
tions. It sendg delegations which are
more prestigious than functional; it
sends out delegations which are more
sorial than expert; it sends out dele-
gations which are more for non-trade,
non-international trade purposes, When
I go over my paper and read about the
delegations which this Ministry sends,
1 feel not very happy. I do not say
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that I feel unhappy, because if I start
feeling unhappy over this, there will
be ro end to my unhappiness.

Look atl the number of officials that
il wants to have in addition. While
we yre cutting down the number of
officers, while we are introducing
economy, this great Ministry—God
knows who presides over its destinics,
God knows whp runsg it—is having
more and more officials, inspectors, ac-
countrnts, officers, techniza] aszistants,
joint secretaries, directors ete.

Therefore, this Ministry should be
made aware of the sense of emergency
in the country. It should be asked
not 1 do anything which will mean
more expenditure for the Iadian tax-

paver. It should curtai]l its travelling
allewances and other things. Office
contingencies l'ke furniture, type-

writers, stationery, telephones, liveries
ete,, are expected to need larger pro-
vision,

Mr Deputy-Speaker: There are
twelve more Members wanting to
sprak and the time is limited.

Shri D, C. Sharma:
ing,

I am conclud-

Therefore, 1 say that some sense of
economy should be introduced into
this  Ministry of Commerce and In-
Jdustry.

Ircspectfully submit that some
sense of reality should be inculcated
in our Ministry of Education. Our
Ministry of Education is a Ministry of
cxperiments. I do not worry about
scientific experiments, but our Minis-
try of Education gnes on experiment-
ing with human lives, the lives of
boys, young men and evervbody. The
unfortunate victims of these experi-
ments are our young men, students.
As if the cxperiments we gre al-
ready doing are not enough, a
new experiment is being done by
this Ministry. It is fond of new
things, new-fangled ideas. The new
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idea is—it is called a new service—
youth wvocational centres. “Where is
the need for this? What are the ad-
vantages? How are 40,000 students
going to do it? There is already un-
employment in our country and these
40,000 studenis will be trained and
after training they will also be un-
employed. I want to know why this
Ministry, which knows how to kill its
Ministers., change its Ministers very
soon, does not want to  full-fledged
programme for the education of the
young men of this country and their
training, and why it is tinkering writh
this problem from day to day.

Some of my friends are there, I
respect Shrimati Soundaram Rama-
chandram_ but they have nothing to
do with this. I would gay this Minis-
try should be asked to think realisti-
caily, act practically, and act also for
the good of the nation, which means
the youth of the country. If it can-
not do so, I think God will have to
save our country and our young men
and young women,

Shri Jashvant Mehta: First of all,
I would like to dea) with Demangd No.
37 relating to the Planning Commis-
sion. This Demand ig in respect of
research programmes. The Research
Programme Committee had taken up
170 schemes and nearly 100 have
been completed. Under Demand No.
56 also we find money ds required for
the Indian Statistical Institute which
hag been declared to be an institution
of national importance, and it is also
taking up work of research, educa-
tional training and other activities. So,
the problem of co-ordination of the
different research schemes arises. I
would like to know whether the re-
ports in respect of the 100 schemes
completed have been received, whe-
ther there is an organisation in the
Planning Commission which is taking
the follow-up work. So many expert
commitiee reports on research work
are there lying idle, and a» there is
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no machinery in the Planning Com-
mission to deal with them, the coun-
try is not benefited. People in the
Planning Commission do not get time
to read these reports, because they
are very busy with the day to day ad-
ministrative activities, so that, 1n
spite of spending lakhs of rupees on
research work, we do not derive any
benefit. This should be attended to.

Secondly, co-ordination is important.
Different Ministries are dealing with
different research programmes; some-
times universities, and the Statistica!
Institute are also working on these
programmes. So many research pro-
grammes are carrieg on for years to-
gether, ang we do not sec gn end to
it. So, besides co-ordination, there
should be a time-bound programme
for anv work taken up by Govern-
ment,

The supplementary demands do not
reflect the reorganisation of the Minis-
try. As was rightly pointed out, the
Company Law Administration was
transferred to the Financé Ministry,
but the Demand submitled to the
Huuse is under the Ministry of Com-
merce and Industry. There is a lacuna
in the reorganisation of the Ministry,
and it tovk such a long time that ad-
ministration was hampered and work
wag delayed. So, whenever there is
reorganisation, there shoulg alsp be a
time limit for it. A lot of time has
gone n reorganisation after the Kama-
raj Plan. The main lacuna in regard
to the Ministry of Commerce and In-
dustry I5 that the main policy mak-
ing work is with the Ministry of In-
dustry, and not a single Cabinet Minis-
ter is in charge of this policy making
work. The reorganisation is incom-
plete in that sense. So, Government
should make a move to finalise the re-
organisation as early as possible.

Coming to Demand No, 13, 65 voca-
tional centres are proposed to be set
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up. Government iy dealing with
education in g half-hearteq way, mak-
ing new experiments ang changing
again. Multi-purpose schools were
introduced, but 1'_he),r Were given up
afterwards. The higher secondary
programme wag taken, but it was also
not carried out. So, there is no con-
sistent policy. We are dealing with
lakhs of young students and the future
generation. How long can we go on
experimenting in this way? Why not
finalise our approach to primary educa-
tion, secondary education etc., and
what we are going tg do with higher
education. Different States also fol-
low different policies, there is pno uni-
formity which can help students in
higher education.

These vocational centres will deal
with people who have completed their
primary education, and the programme
is for three years. 1 think it is too
long, it should be for not more than
two years, so that people can get a
livelihood soon after finishing their
primary education.

There should be co-ordination bet-
ween the multi-purpose and technical
courses that we have introduced, and
there should be uniformity in higher
secondary schools throughout the
country.

14 hrs.
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TAGHT & | TR FTW g W A
arfas, wifas AT gameT awand
T W gpME FE, 9R
| oAEIH @\ T Fw afs
ATt & sifeq woaT 7T 99 S
safgasam i fFam s = @
& | oot e gEd ¥ At @ fr
@F FH FU, wfFa carfar ww ¥
qg AT 3 ¥ AE g1 9% R ogus
T ag ot foos &1 #1997 @
SEH FAAT €Y @ FA A 7 A
g5 R | Afa cenfam e ¥ AT A8
fam 5% a7 7= ¥ Ave oo gEe
F A Amft & 1 T8 AT Sear & 6
AT FHET IH W & vy § Y
F qig TG a1 qFar A 6 w9
ol & 1w wE oA § canfr
FHTA G q6AT AT WA GET F AT
T HTICE 7O & fAu 41 7wt | wae
T | 79% Ay syaear @ gwdr 9 )
g # aqarar g f& et sfeea oF
agar g fawmr § afew o9 s &
TR A A EH oIS T g SR R
suagaT gaT e | S9F aX ¥ 95
QR TR ¥ G Fr=

o # & oF, e e ® oF a
W Fg 3| AR § | Ig TH AW
aF grofar Oe fegfeea fafred
FY famsr fF a2 e g 1 @AM H
qawTaT T g ed g & fag
O fadiw FET a9 Aot § W g9
FTH T F TEW & | 9g AT AW
1500 (Ai) LSD—9.

(General)

I Ty @< frar T g AR T 0w
7% i & faw 4fF oF 7 Tl T
ATl §, I FT WEA a2 @ 8, TS

F% farett & gra # a1 FaTT, /W

L AF UF G A & g F v
AT AT § AT fE mF S T Y

# @ g ¥ Fg WA g e
G F G & 709 a7 F T ¥
g J9mET 9 4T g Ag) & Afew
WEed ¥ F 99W # foram wwar gw
A FL @ § IWA A arer ag N
foFaaT ®TaRT gAET ERT ag ot gEey
qar ZAT AfET | 9EY gW A few
T TE W 3% s owm §F omw
fEw 91 | 7T FFAT I FEAT Q@IS
I 9, 4T T3 EEA TAA W AR
g4 99" ®IEET A Y a7 ST &7 dar
™ a0 § e fw foad gF s
7 grr g, & gwaar g 5 ag qfaw
TR

qg AT 4F AT F @rq & e
arfgy fF it FFAT q99 AT § I
Fet § g @ § e
AT S AR RS A & s
feaet gffma: s @ wErd
T e & N W T AT A
YT gH AN FT a6 § | Jfe fad
gafer f feeett e 2 91 ot B
HIT 3@ ey § AL 3 F a9 99
AN AT & AR IR G F A AT g
ST G W TG S AHI e
T 4 O 31% § AfFT 57 § g
&ar A 9g OF A 3fe ¥ @
FT TG, @ IT 9§ q9 AT FT
gfaa #1 & 3% fa=r 7 gt afeF @
e W fF gar 99 greal wfy @
AT ENT W 9 Jar gdee fEar
FEHT AT Fee g faem | & 9 aray
FT 5T 67 K {TF AT @S TAF 3T
Tifgq a0 T [T A1 &1 awd faqr
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[t sf=rerger 3]

oy war § | & o) okl ¥ A W &
R T @0 FY g AT FI@T §
T A T AFI AT QT WA F AT
s fed s amet wifz e
gfera ¥t Tt sy e aew F AT
T wvg dO0F ¥ S 9 AR F&F
fr=ag T &% |

o TH AT gy (FEamEmR):

IureRd 7, & & wRml 91 fade
FTET O AR §EY WY e
ST HATHG & A1 &7 fa9 war
g & mft g AP @ ogE A
uTaT § | i aF & aHeAar § 39 wawy
9T qEA § WA ST & wAv A
IR wE aE €. ..

oF WA daew: foeet ®OE
afe @i & & )

Mo W AT Hfgar: Iutemesr
HE1a, 1 favga wTog aw & fF o
#eg F fag gqem R w79 @
SR FIE WA TGl A GY | A A
TR

JuTeA WERE - FRAe fafre
Lol

o TW WAL wfgm : afe=
g TF WO HAred g W) grafug
HAT F1 gAAT Fifeq 9t fF I wAwa
¥ Fa1 giaT € AR gt aF & wHwwar
g &99 F W avft @R A W ady
T grit fF 9% %9 et o< a3 ¥

v ANE ®A difgl |

wt A aTe 2 oY g I Ay
ARE @A afee ar )

ST wEA™ : WAl AGIT F1 qGT T
qorar =gy o
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o T AT |fgan 97 w5
TR FY A TH HAWI T A,
I RERT, AT R g A E 1

Mr. Deputy Speaker: The Deputy

Minister of Finance is here. She will
be able to reply.

§t TR (FEE) Wl
e G F1 f JaTC A E @Y F
gac ¥ & 7

JqTAW WERD 9 ATd 99 H
qgar & S

“ommmi m
ST |5 §O T8 &7 § #9923
¥ 9w @ ¢ fF aga @Y i a7 90, e
AT Yo §F FT FATH A afeF 00,
Yoo HIT Yoo ﬁ"ﬁ@' qH T H{ATH
21 @ ¥ | Terat F aryde 2 fad ma
g qary 9y § FreEEt ¥ fag afea
fomr = & forg sy o & S & fag
TRATH 7 G99 F Fgl HIT T9 T §
TR FTRETE & ST § I 9T SEr
ﬁ%m%ﬂﬁm,‘&'oom[uo
2 FT TATE & @I R | T WA
¥ fog gq o 1 faega dar )
e wmEw | & o aren frare fa@
a1 g fF Fraree AiFEge A &
qr3Ey, 39 &1 & fog wrgdw ey @
AT Y, &G §Y FT A JAE@T M40
Tt 9 fammamgw & fag, gt
& FTLEmI & fog afea ag ATd BieT-
a7 F ¥ AR F fog =91 @ A
Fgi #1E qa1 FUT 47 I FUT T F
AT faF @ E | WA Y AT FT
e 3 FO% oy u fa, g e
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ST g ? g &t |wEd wangw &
Sifs art 3w & afm w1 feme @ 10
WA ZHA T N 9T 7S q4E & TGl
grar aw a1 § gt wgm fr ag Aw
faaga g gF W | WS A-
e s A= oF  afanT
HIT SEETATL FT AFT a1 ZH § W
# 7@ =g v 9w & foag w18 o
A ot st | o (@ AT arEE
famgr aTE FEM | IAFT AT AR &
AT T TO G & TTES ALAL
G g

o7 9471 AET OF a7 Wt 3997 qA™g
g m oaE | me # uF gadr " & I3
A g ShifE awarr fafa gwes &
g arforsy #YT 99T qETew #v
T AT 9 # FT AL | 39 v H
w48 F=N ¢ (% wwaw fafy &
fau ¥& wewd a9 W ¥ W
Y Y4 H UF T HEFAT a9T4T T
aif faarae ue # &1 TSl | aie
feor mar #R ater av S aww Y
FoTATETA A A1 7 o e & faw A
g A | IR qE FT AT IV 97
7 fmgm amm A et smar A AW R
FH IR Agl Faamar | HY wgETa
F&w. Fmar fF IR 9% & ate )
fee & 9@ weEw F qX §F FAEr
g% & | Tomw gy wvAr fafg @
weFar &ww e o mwfar e
fom & swfmgr ooy feewi &) d=
% ¥ a7 ¥ a9 91T wF A€ FrAr
FaE o7 d1 99 & 9fe ¥ §O a9 A
T a &gy, R & wE aga
T T SN O ¥ 0w & &v A
o7 T | FH aOF & I fawr wewan
a7 a1 7T aga § faw FTearwm, fem
Firtg F1aw 6 97 T8 §, 99 F71 A
foft wvafal & $© 7@ @1 T Q@
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fomy faolt swofrad sordr 9%

TGA SATRT {ATET AT 2 T FT T |
T T WEHH FY JfAATE ST Fooraran v
I A a7 F fa oo =19 § ;e FW
Tt | F@i fer 7 wEEY avlag
qZ & qaT wFF § | Y I G
Famr | #5719 w7 oare faw 5w few
femmar i feeeft wgw # g freit wvafaai
%W%%‘q’!{ooo%’mﬂﬂo,ooo
wreHT @y g fomar f oF & e ]
fF aeFTT % ar9 T Ffqay & fomr
TWWE W A I T F a9d FH
FETTH | GF Yooo § 0,000 HIGHT
& 29 8 1 eH A FLATAT I ST H
9T WY AR dET T97 g § )
gl # A §F s g2 gy F 1 AH
wifear & avardt weww e fasfy wvafaat
o1 frwar qardt & | & i #g awar fw
fFa gz g% oA e s §
o fF9 g2 g% arHErd gEer FTW
g 7 wme T & wew & eOwETEr
AT AR | G o Fst Fafaar
g % & wo, vo [T =o, o WIEHT
g T A FER A Y AR W]
% &, 79 9 § wew g qF §, IH
SATRT g1 ¢ § WX 39 svafagt § W
7 & faw zafau fe o9 w7
AR FHTE 7 gar 3 81 & | 99
fager gAY, IEF FE we-to WRT
Q¥ 1 +Y v F SY Mgal A 4,
FE F1E 399 F o1, 7Y w18 fawr qarwm
F a1, wia fagar off & qgf @+ &
arfe fagar st & & & 9t aga samr
AAF FIW §, IAHT W qEF & T
F@r @ | §9 fag ow &1 F fer

¢

st e fog (d) o AE
W oF|r 7

To TW AR wifgan : W AE
FTH 377 8, TP AEd TAF  foq A
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[37o T e wifan)
WeZ Fg AT, qA I Q1T GAT Wi
Aodt ardEd fagr sofera §
AT g WY AT, IEG g Fwe Ay
¥ aga war 7T afgara w19
afF gt fwm@r & @ ams
w9 ¥ Afexen TE & afes @ o
Frafaal & a0 ¥ 9w 9% & fr 77
AR I A 47 T 19 A qH AF
T FIHEL & AT g AT § o6
gt fazan & 7 afes e=fwa-da
st § | @ I &7 i 3mr 9w 7
AT K% ¥ aver aitvy w7 oA g9y
wrafrar & | g A0S § anfon &
T § FET F G g0 &1 qeAr &

Mr, Deputy-Speaker: Please do not
mention any individual names.

Mo TW AAIET WMfgan : IS
wg1gd, 77 a% & amw 7t faa @,
TaW 7AT FF & ¥ ag A1 e Am
gt gg, aAsrta FA AT A 9
o9 ¥ fag am foa 93 & a7 38 =2
ST g FF &1 amw g8 90 F gargd
qEEA & AT F1E A7 TE AT ATRAT
3% u¥ qre A Fv<t A & & A
IR AT T A g Fa L
w=wt, BifeT | faadt weafaar & 5=
[OAT TF qET a41 @r & 5 oA
gz Hud foRerdd & i & & 97
I qOAT OF a<FT aar @ g fF
W FE FH-HT FA 31, 79 q° AFLC
@y 3, wy foederd o 9 Al
F 9§ ¥ @ gwaw fafy, wvAr
F1A, T9% fgars &, AT g7 FooT
FAA & faars a1 FF T a8 FTHAL
F40 FIAT & AYC AT T G TR
F W fggemm w1 foft Feafa
are ¥w A qT AT G & | q@ AN
AT & fAu @ wF Fer feawa &t

(General)

qT g I @ f wa g g a%
A AT 93T , @ IFH g2 WK
ATTTAET FT TTH AT T 6477 GIFAT
g A 5 I 97 & feft weafal o
TAT §, 7@ W {F I FW FA
9EAT & | WG WX W AT FD GV
TR g1 997 g fF e i
HIX et gqi H qF g g1 T & %
N SORT ANw W denafaa,
AT FTH FAT AW ay AR FC
T HAMT I THT R 39 gafaq
AT HT TFF HT TAHI gL FA AT
FITW F, I T TEHTET SN TATE |

| AT A & foefay & &
UTH g 9eL FgAT Agm fEoar
FEOAT FTA AATEA AT H, q8uY #,
g4t 91, |1 fF FEETT & s
¥ w7 qrt o e wa, agee
FIOAT FTAA TATEA AT E=ET, FA
iz Aify gk faeg faw & g
F fauw oo 79 fF g7 +wfa & feer
for vz farer S € o fpelt w7 A
g1 A g, afe & % 3w g fF F=reen
o a7 g H 919 H9-F9 59 %59 ¢
f& g7 uF #vr &1 #XT F e
frrentt o FWOET F 1AW F &
qge #Y FrE, 3T FUT FT JATHN §K
T | qY qATR Fr qrar g, A
HATHT F 9T AT § AT ALY, Fah HqT
3 e WA BE AR

TEF AT A AT HEAT 4§ F A
¥ a1 ag7 39 Fg &, O fF A &
Frag § &, TF 91 g9 a9 ¢ qadl &,
I Y TEEA T X F7qA 9GT I
AT FETET =1L A1 | 7 faFAT e
&, 9TZ T FAFAT ATAT , TR WIT FE
#1 &, a3 fawr daww 31 § AR AR
FEr afaarem & & ¥ @d F¥ ardy
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HE1 & arey | faege $mr Ad) €,
7z & qfmrdy A% & Fgar RO § 0
T fad w7 aff Fdr § A€y g
TAT g TS § | AR, @I AFAT w71
Hr9gar T FFgal 9% I HIA F)
qaTar T | 7 a7 faer & o
% weg gAw ¥ ARd 9% F a9 A
gfaar aF 7 o ¥ 1 gaRd W% A
AT w7 gt Hex 93w A adr g€
& afsa w7 ghaamal & famr agi #
FAFT TGT O WiFs qATO AT
™

A feadt afrardt mafaa g
) o qammr o 5 W9 fagmm
# e & W fgew ¥ oA W
QYoo { YJooo FUIT €Y &I Toc! F1 |
¥ st & femmar amgar §OfF
T AT F R —A A T —
w1 aww, ot fE =g afvaea 7 @2
o ¥ 1 IaH faar gar & fe g5oe
FOT T G WX § W wwe
T & + I Fgwra uul w7 A% &
FfeT ot TaedaTe AT A 3 A
Y FII §U TW A GATT T AT FT
7@ far i ag @z ¥ afvara &t
fere # #1¢ @ § ok =W @
Y% 00 FUT §IY KT ATAIAT SATET qdT
) AgiFsag T A aaa & 7 oo
WFS ST, THET, ¥R AT ¥ A
AOTET &Y, A, 39 FUS WY A qodT
A FT et F1 A T T, & QY
9T AT HIS FY g7 & Ay g, afwa
Tg 9T qYoo FUT T FT @A
FE qE weAr & faw wrd qwr
FE & | F TG I WIHT GHAS AT RS
¢ e gt wgwm wT R

T o G FIA AT & A K

Y fowelt Twr W Fa1 a1 5w
SUR ¥ e w=9rg or@ st e

Grants (General)
YOS A, AR OF XA
@23 ¥ a8 aifa o g fe arely
qiF dTE J3 | &Y I W |y IEfE
s ant § fs o 3 fegeam &
T4 WHE WOEY TAET P oW o=
HFE I §, A T 0% TS F
aret gegmet #y fewr qErr q@Ay
¥ apr At fem-de faviow § o o=
aF darea A a6 ¥ Ay oo adf
Faré wr fF OF 0F 0% TS w9,
a9 a% T 5w Ffaer § § 79 @)

e waTom & ag wfew @ &
fe fegeam A 9ar & a7 sumer &
e Ft | wafay g ey
ag afega & s § fF 9 ag s
&R TS AT AT &, Ay anfam
w0 f5 fegmam &7 swam 7 wweAY
sareT @, fegem &t S & e
SOTET &, TR T | AfFT ¥ wiwE
faege arw @ary & 7 fegom A
T o fow grew ® 2, sa+r four
& FIE WORT AWl ge@ arfed
O & fow ¥ darew ST @R &)

¥ 39 oF AT WX FF 20T §
fF miwel &1 FFT ot Fadea qerdt
ga ) Fragar fr oo 2w &
R FUT AEH A =13 A 9T Fawmiy
FELFQ ¢ AT T TFATAT F WTE
qT T "Wt A Fgr fR AT, 9% /e
o Av 97 fareft o § w9l agi
IR AT W g FTOFF aAT
femmi ozt am ag & fr & o= &
el ¥ WA AT AT w2 aifa
foar | 9= 9 @@ A W aTer
0 Ty §, a1 oW AEwrEn F a6,
qfaTg WX wATET wiwEl ¥ AT
gy dg QYoo FOT TN & Ta for,
gt ETq WO w7 § | o sm
qEer X fean ar, a8 oA
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" [=ie T WA AfE@]

fFar | q¥oo FUT TIY %Y gad firady
F@& 9 IO Afad FT W § AR
ST ¥ W b Wt @ F 7
ST &1 A ¢ fe AR aY mreeer &
T A 7T A= A A @ F AW
¢, =g w7 A T g | AfwT § AR
Fgar wgal g AvRdl sam
FaE AT ®F 21 &l Agl @9ar | 4g
FETAY 919 g | SET 9, &9,
qEg T aF WA S ®at F W«
afer g fret sei @ w= 5
RS a1 21 4 W AT FT @i 7K
o A A F, Tg wEEWE @17 § |
Ffea & AT I 39 WiFST § atfad
g T F g |

TEfeg 37 gt 9 @ & mea
g fr |29 =7 WET &1 ST F

Shri Muthiah (Tirunelveli): Sir, I
rise to support the Supplementary De-
mands for Grants in respect of the
Budget (General) for 1963-64. The
demands are for different Ministries.
The first demand is for the Commerce
ang Industry Ministry—Rs. 8,78,000 for
Pay and allowances of officers, pay of
establishments, expenditure on dele-
gationg going abrpad etc. For indus-
tries, the demand is for Rs. 2} lakhs
and for international trade it is Rs. 5
lakhs.

On the side of industries, there is
not sufficient progress particularly in
the field of small industries. The
State of Punjab is leading in the mat-
ter of small industries, but other States
like Madras are still lagging behind.
So, the Government must take steps
earnest]y to develop smal] industries,
particularly in the rural areas in the
different States. If more and more
small industries are brought into be-
ing, particularly in the rural areas,
that will certainly mean more pros-
perity for the millions of farmers who
do not have full work.
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On the international trade side, a
number of posts have been created
and it is necessary to provide for their
pay and allowances. It is also neces-
sary to provide for expenditure on
delegationg going abroad for trade ne-
gotiations and export promotion. Our
exports are still not quite satisfactory.
There is some improvement in our ex-
ports this year, but I submit that
special steps have to be taken to im-
prove our exports to Western Europe,
Africa and South-east Asia. India has
a big trade deficit with the European
Economic Community. Our exports tp
them for the past three years have
been stated to be about Rs. 50 crores
per annum and the trade deficit has
been brought down from Rs. 144
crores to Rs. 104 crores in the course
of the past three years, only by re-
ducing our imports from the European
Economic .Community and not by in-
creasing our exports.

The markets of the European Eco-
nomic Community gccount for only 7
per cent of our tota] exports. India
has a trade deficit alsg with the coun-
tries of the European Free Trade As-
sociation consisting of Britain, Nor-
way, Denmark, Sweden, Austrizg and
Switzerland. India should gplarge her
trade with the countrieg of South and
South-East Asia to a very large ex-
tent. In the countries of South-East
Asia, in Burma, Malaysia, Indonesia,
there is keen competition from Japan
and China, and India should sce that
she does not lose in the matter of
exports to these South-East Asian
countries because they are our neigh-
bours.

I now come to Demand No. 15—
Ministry of Education. A token grant
of Rs, 1,000 is asked for. The token
grant is meant for setting up of Youth
Vocationa] Centres in rural and semi-
urban areas. This new scheme is to
be implemented in c¢ollaboration with
the United Nations International Child-
ren's Emergency Fund and the Inter-
national Labour Organisation to pro-
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vide {or pre-vocauunal Lraining for
children in the age group of 11-14
years who have completed primary
education. The aim is to set up 65
youth vocational centres in different
parts of the country, in the Union
Territories as well gs the States, in
the rural areas and gemi-rura] areas.
These centres are to be attached to
basic schools, middle schools, high
schools, higher secondary schools and
agricultural schools. The students, by
way of attraction, are to be given stip-
ends and free text-books. The courses
are to last for three years and they
consist of genera] knowledge and voca-
tional training. The vocational train-
ing which is to be imparted covers
metal work, carpentry smithy, gas
welding, moulding and agriculture.
There is a specia] emphasis gn agri-
cultura) education, and the programme
includes improved methods for in-
creased agricultural production, and
this is very welcome. This is most
commendable and essential in view
of the stagnation in agricultural pro-
duction in the recent years.

I come to Demand No, 37—Planning
Commission. There is a supplemen-
tary grant of Rs. 3.22 1akhs asked for
under this head, and this is meant for
grant for new research schemes.
We know that the Research Pro-
grammes Comittee of the Plan-
ning  Commission in cooperation
with the wvarious universities of
the country does a lot of wuseful
and good research work on various
important subjects of national deve-
lopment, such as agricultural econo-
mies, small industries, employment, co-
operation, river valley projects and
rura] development. The Research
Committee and the Universities are
doing very gond work and they need
encouragement.

With regard to Demang No. 56—
Statistics—the supplementary demand
asked for comes to Rs 16 lakhs for
the Indian Statistical Institute,

Then I come to Demand No. 113—

Capital Outlay of the Ministry
of Commerce and Industry. The
supplementary  grant needed is
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Rs, 2 croreg to invest in the
Minerals gnd Metals Trading Corpo-
ration of India Limited. This is a
new corporation set up by the Cent-
ral Government to handle the ex-
ports of mineralg and metals to foreign
countries.

With regard to Demang No. 136—
Capital OQutlay of the Ministry of
Mines and Fuel—the grant needed is
Rs. 3.67 crores for purchase of shares
of the Singareni Collieries Limited
which cost Rs, 35 lakhg and for the
purchase of shares of Cochin Refine-
ries Limited which cost Rs. 3.32 crores,
The total cost of the Cochin Refineries
will be Rs. 17 croreg and the refining
capacity 2.5 million tons. This will
be constructed by Messrs. Phillips Pet-
roleurn Company for a consideration
of Rs. 12.93 crores according to an
agreement petween the Government
of India and the Company. The pro-
ject ig likely to yield 12 per cent re-
turn and will yield g foreign exchange
saving of about Rs. 16.85 million dol-
lars per annum. This is gn important
asset. If this project is really to give
a foreign exchange saving of Rs. 16.85
million dollars, it is very commendable.

In this context, I beg to submit
to you that there is a paramount need
for an oi] refinery in Madras State.
There has been a talk about setting
up an oil refinery in Madras State for
a long time, but it has stil] not mate-
rialised. The then Minister of Mines
and Fuel, Shri Malaviya, a few months
ago visiteq Tuticorin and approved of
a good site in Tuticorin in order to
set up an gil refinery. But unfortu-
nately the scheme fell through and
the people of Tuticorin and Madras
State were very much disappointed. I
appea] most earnestly to the Minis-
ter of Finance agnd alsp the Minister
for Oil to take steps to establish an
oil refinery as early as possible either
in Tuticorin or some place near Madras
City which has good harbour facilities.

Shri Warior (Trichur): Both are
coming from Madras now, the Minister
of Finance and the Minister for Oill
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Shri Joachim Alva (Kanara): Sir,
I was not here to hear the eulire speech
of my esteemed friend Dr. Lohia. But
I believe he said that this supplemen-
tary budget or the Demands should be
rejected. And he went pn with his
pet theory of the average income of
the average man in India, keeping
his eye on the down-trodden man, But
he has not lifted up his eyes to the
top man. I wish he concentrated his
attention sometimes on the top men,
the wealthy men, the hundred fami-
lies who want to rule the jand and
amass all the wealth of the land.
Fabulous wealth they command. Per-
haps he wants to start at the bottom
and reach the top afterwards when
it will be too late for him to do any-
thing. Of course he might say, “they
do not belong to my clan or to my
caste”. All the same I would wish
him to bend his energies and talents
on those monopolistic, fantastically
rich, people who want to own all the
land, who want to own all the riches
of the land and who who want to keep
all the people down-trodden. And if
he will direct his energies into remov-
ing all those inequalities of wealth, in-
equalities in income and distribution
of land, we shall be a happier lot and
this Parliament would indeed be
truly representative of thig country.

Shri S. M. Banerjee: He said that.

Shri Joachim Alva: What 1 mean
%o say is that in al] his speeches he
does not pay sufficient attention to
this, He only goes back on his pet
theory and perhaps he thinks that he
can flog a dead horse.

I would like to refer to Demand No.
313. At the outset I woulg jike to
Pay a tribute of praise to the dynamic
and vigorous Minister of Foreign
YTrade. He is also ably assisted by a
Secretary and Joint Secretary in the
Ministry of International Trade who
are competent men and who have seen
many flelds of activity. 1 would also
like to praise the Ministry for hav-
ing set up a very successful exhibition
ir. Moscow. The Indian Exhibition in
Moscow was one of the great events
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in our foreign trade. Prime Minister
Khruschev, as you know, had no time
to go ang see it. He was bugy with
many pther things. But he went down
and saw the exhibition; he went there
only to make a speech or to hear a
speech. But thereafter he spent three
to four hours and was enamoureq of
the tea stall which he called ‘tea para-
dise’ and went on ordering things after
things to the tune of several crores
of rupees. The Ministry of Inter-
national Trade must get its due meed
of praise for having put up this ex-
hibition, as alsp the veteran Director
who has put up many exhibitions
abroad. 1 do not want to mention
names, hut the Director of Exhibi-
tions who was responsiblg for this de-
serves our tribute. I would jlsp like
to pay a tribute to the captains of in-
dustry whp joined it—some did not
join—but others who joineq it. To all
of them we shall pay our tribute for
the success of the exhibition. This
one exhibition opened the eyes of
people in several countries, We are
also planning to have an exhibition
or a big stall in New York, and I hope
these cxhibitions will open the eyes
of foreigners in respect of our trade,
for expansion and many other things.

Now, Sir, the State Trading Corpo-
ration has many faces and many
facets. It had a very good chairman,
1 know him personally, He was one
of the most upright members of this
House. Hg was a Minister in the
Mpysore State. He went away. Why?
I do not know, Perhaps he thought
he was not competent. I am men-
tioning this without knowing his
work, without having talked to him.
But competency does not mean every-
thing. Honesty and clarity of charac-
ter are great things.

Now, ICS men are supposed to know
everything under the sun. They will
not yielg their salary of Rs, 4,000.
When people have been yielding their
income in favour of the emergency,
they stick to their Rs, 4,080, because
the British had said they would ave
to give big pensions to their white
men. We have got ICS men who are
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good enough for every kind of job
under the sun, But we have also first
class young men in our private enter-
prises, I would say, who are yearning
for an appointment in our public
sector enterprises. But they are never
called. Their names are never classi-
"fied, They have pot been called to
shoulder the burden. I know of one
man who was the first Indian Director
of a large concern in India—tne Lever
Brothers. He hagd to take up a teach-
ing job elsewhere because he was also
a competent teacher. These men who
are ready to serve the Goverament in
any capacity are not taken,

I want to know how many com-
petent men there are in the STC.
They are all round pegs in square
holes, How much knowledge do they
possess of metals? Clients and cus-
tomers who go there come and tell
us that the officers are not even avail-
able on telephone. Anyone serving
in the STC or in any one of our public
sector undertakings must be awvailable

to every man who telephones him.
Many of us have gat telephones. We
are available to anyone who tele-

phones us except when we are in the
bath room. But there are officers in
our public undertakings who say that
they are in some conference or the
other, They attend morning confer-
ences, afternoon conferences and even
midnight conferences. Can t! ey not
take down the number of lhe man
who telephones and contact him? The
man might have come down to Delhi
at great expense. For such people
the officer in charge or his deputy or
his head clerk must be accessible.
Unless our men in the public sector
acquire the proper way of dealing with
the public, we cannot run our public

undertakings. This is very vc . im-
portant. A man might have come
from Tuticorin spending a lot of

money, Due to non-availability of
botel accommodation or because he
cannot afford all that money, he may
have to go back in two or three days.
The officers of the STC must be easily
available to him. Even if they have
=0 goods to book, they must send them
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away contented. Today you have
come before the Parliament and you
want us to sanction this money for
another section of the STC, So many
Pt.... running smal] industries and
small mines have gone off the track.
They have no money to draw from the
bank either by overdrafts or by
pledging their goods, The State Trad-
ing Corporation has become the be-all
and end-al] of everything. How do.
they manage these things? Unless
the human factor is introduced in the
STC, in our public sector undertakings,
our public sector will crash, our:
public sector will pot move. It will
move without a conscience, it will
move without a sense of humanity.
Once I could not go to a public sector
factory in India because the lady on.
the telephone was so nasty that she
started asking me; “Who are you?
What do you want” and all that. I
told the Managing Director that J
would never go to see his factory
although I had visited a large number
of factories all over the world. He
did not have the decency to say:
“Come along, I invite you", What 1
say is, these officers at the top must
possess a human element; otherwise:
we cannot run our public sector orga-
nisation.

An Hon. Member: Where did it
happen?

Shri Joachim Alva: I can give you
in writing; I do not want to mention
the name here,

Sir, these are important things.
Jobs must be given according to the
ability, character, training acquired in
foreign countries like America, En-
gland and Germany. Our young men
do not know how to get jobs here
and they go on tapping at all doors,
I once spoke to an important Minister
about two young men. He said that
they should apply in the forma] way
and then he would consider. What
about his sons, nephews and others?
Do they also apply in the same way?
Unless you put things like appoint-
ments in the proper order, we cannot
make any progress, There are young,
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men and even young women who go
about aimlessly after having qualified
without being given proper jobs,

Again, there should not also be
a clash Dbetween the Commercial
Counsellor and our State Trading
Corporation, The Benga] Chamber of
Commerce consisting mostly of Euro-
peans who manage chunks of big
monopolistic business told us that our
Commercial Counsellors have never
been to their chamber to get infor-
mation. Then what are they going to
run? The representatives of the State
Trading Corporatinn must meet the
top businessmen and the second-grade
businessmen in every leading town of
India. Then only they must go away
from this land on their assignment
abroad. If they do not furnish them-
selves with complete knowledge of
things in regarq to every type of
"business in every private sector, what
will they do? The Chamber gf Com-
merce is open to them. There is any
amount of literature that is available.
But these voung commercia] counsel-
lors of ours do not meet these top
businessmen. These businessmen have
complained before the Public Accounts
Committee and the Estimates Com-
mittee that they are not able to meet
these people because they are always
at cocktail parties and other things.
These are the allegations and state-
ments that come to us, and we have
to see that these are removed because
you and I are responsible for the
governance of India laying down the
laws which must be implemented.

The duties of the commercial coun-
sellors and the officers of the STC must
be clearly demarcated. I am speak-
ing from my own experience, I went
to see an ambassador of ours in a
great country. He kept me waiting
for one hour whereas the British
ambassador in that country said: “I
am calling on you”, 1 was nobody.
Why I mention this is, if a Member
of Parliament cannot see his own
ambassador after waiting for one
hour, what happens to those small peo-
ple who go tapping at the doors of
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these officers? These things must be

put right.

Then, the representatives of the
STC who go outside India must learn
the language there. You cannot trade
with Eastern countries if you cannot
talk or at least greet them in their
language. When I was in Poland, I
met an Indian Railway officer in their
locomotive factory. When I talked to
him in Engzlish, a Pole asked me “What
language are you speaking? Can’t
you speak in your own language?” I
felt ashamed. Therefore, any officer
sent out op full-time job of the STC
should learn the language, because
language is the key to a man’s heart,
and with one phrase or word uttered
in that language you would have done
good business, Therefore, unless we
do first things first, we cannot make
any progress.

Sir, thecre are one or two more
points and then I will sit down.
Efficiency and quick disposa] of work
must be the hall-mark of the STC.
It should not be a dumping ground
of retired men. The 5TC must set a
pattern of conduct for al] other depart-
ments because it has with one sweep
of the hand taken up all the gold and
silver of others’ business. Cement,
cereals and even consumer goods are
under it, and unless these things are
put right, we cannot do much.

There 1is jute, Foreign trade in
jute by India is worth about Rs 150
crores, The ST.C, in 1962-63 handled
volume of trade of pgver 150 crores.

The new corporation expects to
handle more, How can you increase
it? We have to devise ways and

measures to make ourselves attractive,
find new markets, please our custo-
mers and sel] our goods, Unless
we have more and more foreign
trade, we cannot have a place under
the sun and our country cannot make
any progress, We shall only borrow
and borrow and pay interest, and
borrowing is also burrowing under
the ground and we shall have no
feet to stand upon. I do hope that
the STC will bear these things in mind.
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i fmaeafed 74 afefarrai g
q7 tqaa {orar A 79 77 ferq 99

IR WERET, T WIS AW
F gy ¥ qAay ogy g ¥ qw
AT IF & | TR TEFRF o F
qUAy F graey A W) F@ auiw fEar
g 99F oy ¥ F oF & a9 FEAr
Mg ISz A @I R T
I, AT TA ML I AFqfF
et FEw | ufEw A T @ FRE ¥
g? I o feafg am AT 1 W
ey, &1 faumr dar =24 8 fagd
IS T AT T N | e wTy Fa
¥ 7 amrw safe ot g9 o &
TIEA A F@T & | AR AT
TR B WA T AW g
Tz #faqag @, g7 a7 fam &= #¢
AT qF &, T A8 A qT% g1 ™0
ST w7 fow w77 & f5 o @@
A 3@ F A4 FeAT 9I1 2 fF ow
fazgsit s WA a9 & @ @Y 3=
o W7 ¥ A T, AR W qE
TIT AE_E &1 T ATHE F TF UF 747
G ¥t 7 faga | @ dar 7 3 faga,
YA A ALHIT 5o WL TTT T Fl1
f& 324y &, A% o7 a2 & T gwer
TR AET I aafEsagfEs @ 3w«
Y g7 a7 A WTAT ARADN 1 Fq1 30
Fzr & @ ! AvEE fF gET
Feft & 7 faeett § T qraAT F@mr
a1 A & | f fm &1 78 1 DG -
a1 § uh 9= T 99 fFar fw e
g9 g7 AT H "I & 90T 1|
¥ sarEr &7 12 997 &, a1 3a7 e
mar 5 oig or@ qE 9 ¥ 94,
1§ AT &% F Z1&T § 1 59 I AT
FT FTCONE P AT AT HYE IR AW
Ffed §7 &7 LAU-UR § A
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IEF § 9o FUT TIFT [T 9T, I8 WA
WL AT §, AT AEF ¥ L FAT
So WTE ¥T4T WIET 41, 9§ 1 T
oE TG W@ g1 g e & /I
WAy W @ § @K
@ g # ggAr g fF ag amr
Fia ! Hegwmogaer Mg fF
Ig F7 AT E | 87 Q8% ¥ Tz o
I FfaEt F 30TC 9T GF A T
g1 gre IR wEfaEm g WEw
FRE A AT A @R

TF HIFAT §IEq ;0 qZ AT § |

oY TRATAT : AR & T F7T
g ar =T 8 (e¥e ¥ A w1 fgmma
ffaq & guy ogar safasy # wn
T 4 A% O ;| oA9E g |
(Intemuption). it § ary & qw B
T | T A e E

M ¥ agag wrar & faa aFw
Y T F1 afvz 1T o@T aaan a1 @/
& HIT TAFT T AW AN AEEE

FTETT FT FIH FF FILE T
& & 1 7z & A ST AT & | A
gw ¥ay # fo it smdr feme @
a1 &, 9% e A1 e A
IFT F27 war & fF qw Fw a9,
g AW &1 woar 27 ¥ 1 9% fioow
T i THAT FT FoAY FAT AT & 1 7
w1 et @i wegtal W T #
o a@t g 1 781 2, W09 A2 1A AT
faan @ g 1 4 w3 Fwfar ofee
T F1Z A £ HIT TA AW A ATATC
¥ aF ¢ TATH @1 @Y g A A I
&
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Y sgEm (W) : @I WE
W | g EH A FTAGA < qhA Q. .

st Usuas o & fadgw s
ffgax & 1 gooq T 9 | ITH
A N TE R, T AN AGT TR
FTT | FF LA G W TR A
& @S 9MT ENT a9 W & 9@v
I | (Interruption). 59 T @
AqTE, AT AT |

@ & Fgm wEAT g fF T -
a4 &W T g AW AT W@ 2
qg TLHTT FT S €1 ¢ | T FT FH
Y gouaedT TEAT ¢ | gW 34 & %
B &' sl FTar @OF g TR
£ | 1§ oY gt wow won A gfea
qET FRHAGT |

gueaq wgrey : fewie & at &
Ta s

0 aFEaAE  f I F a7
g WIE AN R OF 1 § qafed
W AT FEAT aTEr E

Iqreaw wWEET ;G F ArM
o femaiz & =@ ox afed

€ aFgETAg o & 3 g
¥ AW wE Mg g & fag v
qI ST @ @ I W AR wE fF oA
& wiaT AT W1fEy | o A g
& fs o9 &4 wmar & Al gmEd

DA T AEATE fF /W &
YT FTAT WET T FW & 4 o
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T gIER AT  IAF AT TEA
W A gemaewr @A Wfgd | afEa
oI AT EFG AT AT @ F IAQ AT
fifsq &, 5@ @ 3 ot am &
FIOT E IES! W9 GAAT TEE AAY
T | 33 7 7= # afgar & afgr won
faan & o o= o9 9@ 9w #X v
g1 % sgar g f gt T oF
a9t gear & § o a9 9T wiowr
ag F9T A fasrr | @t 5@ q@ %
Fovea e ar wr @ A wEAr g
fF s g7 = T 5T & I R
a7t B g A7 99 g &Y 1 39 fafaed
FY Fifsgi AW § 1| &1 a7 GO FATA
g A A AN ST @I & 7 AL O
gg gt <t foara & 1 WX F 8T
UF qEF 9 A1 AN AT qH FAG AL
T FfFT @ FE TR dr wA
ffsg 1 (Interruption).

dfsd 3gE 7 g F0t ¥ TEG
FI @I § A AEAHE A AGAD FE
&1 gW A T A T | R Aw Ty
feem i s Ta s ¥ a1 gaoar @
FTFFY | ZAR /L WA A & AT
w2

ar & g wen § 5 aew A
¥ gwmEem A FX W AR
wer arar & o Far A wwr ¥
qa1 7d ? 98 @9 At aqrHt | Wi §
T T R | AR % A w@r A
g Ao faRe & ¥ ) & 5wt
T § f qar & 1§ 3w & weey,
# 9T FY UF AT 21 § 6w o Ay
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A T AHEF AT AT g I AR
ag 7 wwAl 5 oy figfa oy few
T aT | ur et & gy w@rd ?
TR IFY T AT & 54 41w
O A W@ @ | e a9 w9 Q)
™ ARER MR E R Iw R
W mi=fm 2w &, aer ¥ amiw
wifeafi & 1 &fem s g4t swT -
SR qENER SR R A1 39 &
afuorm wiFT g1 ogaar &

F T F1 g7 F7A7§ oA A
& a7 faan | wex AL %% ¥, Afew a2
FAT &Y AT E, wr aoanr A e
AT 46 FI AAA | 9T TC TeE
T At oE 6 T

Dr, P, S, Deshmukh
Mr. Deputy-Speaker, Sir, there has
been considerable criticism of the
dcmands for grants and the usual
opposition criticism was also voiced
that most of these demands should
have found their place in the regular
budget and there was no need for
supplementary demands. I do not
agree with this criticism. I have look-
ed into most of the demands and I find
that almost every one of them had
to come as a supplementary demand;
they could not be foreseen when the
regular budget was framed,

(Amravati):

1 whole-heartedly support the de-
mands, specially demand No. 15 on
pages 4 and 5. I am wvery glad that
these youth vocational centres are
going to be established with the as-
sistance of UNICEF. This is a very
desirable thing. 1 only wish that the
Government had awakened itself to
the need of it without foreign aid,
The provision here also is awfully
‘limited. We are going to train only
4,000 children. For three years these
4,000 children will receive education.
There will be no fresh ones coming
in to receive the training until there
4is a trainer. I would, therefore, like
that this scheme should be expanded
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still further in view of the number
of children we have,

15 hrs,

I am glad that this is to be confined
to rural and semi-urban areas only.
The urban areas would be mostly ex-
cluded. Even between the two 1
would like that more centres should
be opened in the rural areas. 1 am
also glad to find that agriculture also
finds place here. It is very unfortu-
nate that though we are awakened to
the need for training of farmers and
we have yet to awaken ourselves to
the need for training of farmers and
young farmers. My hon, friend Shri
Dey, with the influence that he exer-
cises over the Plannnig Commission,
was able to get crores of rupees for
the training of co-operators, the mem-
bers, office bearers and so on. It is
a very big scheme. It is a good
scheme, It is widespread and covers
the whole training all over the coun-
try. Even the Panches are not left
alone, This is a big scheme for the
training of the Panches. I do not
quarrel with this also and I am glad
that most of these schemes are being
carried out and implemented through
non-official agencies and private orga-
nisations as far as possible. I would
like the same advice to be given to
the Education Ministry, namely, that
these centres should as far as possible
be opened in collaboration with the
recognised and reliahle non-official
agencies which not only reduces the
expenditure but makes the training
more effective and more beneficial.

The age limit of boys and girls—I
hope, the girls will also come in—Is
between 11 and 14 years and the
course is for three years. I only want
to emphasize that these boys should
not be left at loose ends after these
three years of training. What is the
kind of training that they will receive,
what is its practical utility and after
getting this training what is the job
or work that they will do? All this
should be properly dovetailed into a
well thought-out scheme. Very often
it happens with respect to Government
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schemes that we support them, work
them out, implement them and then
find out that there is no provision for
the useful utilisation of the manpower
that we have created. So, I think,
here there will have to be some pro-
vision by which some apprenticeships
and other arrangement will have to
be thought and created.

My complaint about the lack of far-
mers' and young farmers’ education is
very justified and I hope at least the
Education Ministry will try and help
some of the young farmers’ training
centres that have recently been start-
ed. Actually, the Planning Commis-
sion haq agreed to it; the Agriculture
Ministry had agreed to it but in some-
body’s head the emergency penetrat-
ed and because of the emergency a
small amount of about Rs, 60,000 or
Rs. 1 lakh was refused, These cen-
tres are doing excellent work. One
of them is in Bangalore, another in
Maharashtra and the third in Gujarat.
They all deserve some assistance and
I hope that either under this scheme
or something else the Education Min-
istry will come forward to help them
because, excepting the age limit, that
refers to the training of exactly these
very king of people coming from the
rural areas and doing agriculture. So,

1 hope, these training centres will
receive assistance.
1 also support the scheme of the

Planning Commission asking for a
few lakhs of rupees for research
schemes, 1 would have liked this
demand to be much larger >ne than
we find here because these schemes
are mostly to be workeq through uni-
versities. It is wel] known that our
universities need to be made research
conscious, These are some of the
hundred per cent grants schemes
which will attract their attention to-
wards research, We want research
not only for making our universities
more research-minded but we have
practical use forit, We make criticism
of Government and talk about the
poverty in the country and so on. All
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these various things can really be
replied to by having proper rurveys.
When Dr, Lohia gays that the income
is only this much, I support it. There
are 4} crores of families who have not
got more than 5 acres of land, One
acre dry cultivation cannot consistent-
ly produce even Rs. 100 worth of gross
value of crops. That also everybody
knows. These 4% crore families mean
22 crores of people, each family con-
sisting five people. So, when we make
or somebody else makes such allega-
tions, it is very necessary that body
like the Planning Commission should
find out by sample surveys and other
surveys what the facts are, There is
also the contention that the rural
population is  getting consistently
more impoverished. This allepation
should also fall or be sustained on
the ground of facts and surveys,
Therefore I would plead that the
Planning Commission should help the
universities in having local sample
surveys directed to particular pur-
poses. Then alone w¢ will be able
to find out the truth of allegations
made against the Government,

There was much criticism of the
STC by my hon. friend, Shri Alva,
He has his own method of speaking;
but 1 cannot agree with evervthing
that he said. I welcome the bifurca-
tion of the STC into two parts, one
dealing with mines and minerals and
the rest of the work being assigned
to the other part of the STC. But I
feel that the STC has yet tn improve
itself a great deal. Therc are many
kinds of criticisms levelled against it.
I think, it is stil] partially worked as
a department of the Government and
not as a business body. There is great
deal of need to make it & business
body because it is transacting busi-
ness. They are importing and ex-
porting various things. They ought
to amend the rules and modify their
administration so thal there will be
no delays in payments of dues ete. I
am speaking specially about their re-
lationship with the co-operatives. Un-
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fortunately, all of a sudden they
changed their policy with regard to
export of pulses. Whereas we want-
ed to encourage co-operatives, they
suddenly decided that since the co-
operatives were making a profit they
should also snatch a chare out
of it. I hope, such a thing will not
be done wherever co-operatives are
concerned. The STC will, T hope, give
every assistance to them becauvse un-
less gassistance is received they will
not be able to discharge the functions
which they undertake.

About the Statistical Tnstituie there
has been a demand for some more
grant. 1 do not quite feel that this
Statistical Institute is working alto-
gether satisfactorily, I have not seen
anywhere how the difference of mil-
lions of tons in the figures of produc-
tion of foodgrains has been reccnciled
either by the Planning Commission
or by the Statistical Institute itself.
According to them at onz time the
production of foodgraing in India had
already reached a 100 million tons,
whereag the Food and Agriculture
Ministry’s calculations showed it to
be only B0 million tons. I do  t know
what exactly has happened. But these
were the concrete statistical conclu-
siong which hag been placed before
the public. Both of them are Gov-
ernment institutions more or less and
there should not be so much disparity
between the two figures. If we have
to rely upon the National Sample
Survey, it must be made worthy of
trust and confidence of the people
before whom the results are placed,
I would therefore like that before
helping this Institute in this way, we
should look into its working.

Shri Heda (Nizamabad): Mr.
Deputy-Speaker, Sir, I would like to
refer to two or three Demands and
offer my comments.

Firstly, I would flike to refer to
Demand No, 113, Just now Dr, Desh-
mukh hag referred to it. It is good
that a new corporation is coming into
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being. In the beginning there was a

criticism that the State Trading Cor-

poration wil] not do well by taking.

over the exports of manganese and

iron ore. But they have proved that
they did far better than what was
expected of them ‘earlier, It was

apprehended that a private party with
an eye on the profits would try to
earn as much ag possible and the STC
which is dominated by the officials-
would not be able to do it. Therefore,
it was apprehendeq that the step was
in the wrong direction. But very
soon it was proved that the other
dominating factor, namely, the cut-
throat competition between the pri-
vate interests while exporting the
manganese ore and iron ore always
kept the level of prices low and, there-
fore, the persons whether working as
labourers or mine lease-holders or
others are getting more profits than
they were entitled to. This proved
that the taking over of the entire trade
by the STC was very good. Since the
trade has increased, we are exporting
manganese and iron ore worth about
Rs, 150 crores, Naturally, a new cor-
poration hag been thought of and it
is coming up.

Incidentally, I might also mention.
here that Rs, 2 crores, as capital, have
been asked for. But, I think, it would.
have been quite possible for the STC
itself to subscribe to the entire share
capital and the Government need not
have been approached for this. This
would not have been difficult; this
would not have been a wrong prece-
dent also, Anyway, there is gne other
comment which I would like to offer
in this regard and that is that while
we export, we should always try to
export, as far as possible, the pro-
cessed or finished product rather than
a pure raw material. Take the case
of manganese ore. Now, generally,
the foreign countries do not like to-
have manganese ore with less than
30 per cent manganese content or
something like that. Because of this,
a large quantity of ores which hawve
less content are to be rejected and'
they become a problem. A few years
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ago, I visited Garvidi in Andhra Pra-
desh with a few other Members of
Parliament. I found that there wag a
good plant working there which was
increasing the percentage of the con-
tent of the manganese in those ores
by certain processes, The same can
be, if possible, done for the iron ore
and other things. I understand that

the processing, from 'the ordinary
economics point of view, sometimes
appears to be more costly. For ex-

ample, suppose we export raw mate-
rials and get Rs. 50 lakhs, Now,
instead of exporting raw materials,
we process them and incur an expen-
diture of Rs, 20 lakhs and so we
shoulg have got Rs, 70 lakhs. If in-
stead of getting Rs. 70 lakhs, we get
Rs. 65 lakhs, thepn from the ordinary
-economics point of view it is a losing
proposition. But from the national
point of view it is not a losing pro-
position because as against an extra
expenditure of Rs. 20 lakhs that we
have incurred in India, instead of
getting Rs, 50 lakhs, we would be
getting Rs, 65 lakhs for our products.
So, from the national point of view,
it is a good proposition. The cost
appears to be more in the beginning.
It is because of the initial stage and
because of the low scale on which you
operate. But when we start operat-
ting on a larger scale, opera-
ing costs come down and this expen-
diture of Rs. 20 lakhs for processing
‘would naturally not only come down
to Rs, 15 lakhs but even to the extent
of Rs. 10 lakhs. At that stage of
development, we will fing that what
-we did was better.

1 would, therefore, urge that the
new corporation that has already
started functioning would hawve an
‘eye on this aspect and try to export
not only the raw material in its cru-
dest form but also try to process it
and try to export as far as possible
‘the finished product and thereby earn
more foreign exchange for our coun-

try.

So far ag the import is concerned,
Dr. Lohia hag offered a comment
which was very fantastic. His com-
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ment was that in certain things we
are earning as much as 500 or 600 per
cent as black-market profit. There is
no doubt that there are certain mate-
rials, particularly chemicals in which
we are very short, where there is
more margin of profit, We have to
maintain the exports. These imports
are allowed only against the exports
in which the exporters have to run
a loss. So, some profit is off-set by
the loss that he has to incur in the
export. In fact, the new policy that
the Government have adopted is that
they are giving about 25 per cent of
the extra export for allowing the im-
port of anything that they would like
to import and thereby allow them to
carn some extra money so that they
may be able to bear the loss in the
export. This is the whole object of
that. Otherwise, export would not
have been possible or would have
been stopped, This was allowed so
that the export business could thrive.

The second Demand to which I
would like to refer is about the Singa-
reni collicries—Demand No, 136. The
Singareni collicries have done wonder-
fully well. With gome psychological
or mental reservations, I find that the
collieries have not made that much
progress which they could have nther-
wise made. Apparentily, it would
appear that the collieries have made
a wonderful progress because from
the annual production of 1°5 million
tons of coal, they have already reach-
ed the level of 3 million tons of coal
per annum, Soon they would be
reaching 4'5 million tons. It would
appear that they have done wonder-
fully  well. But that is not
the case, 1 am thinking
of the possibility of the progress they
could make from this angle. The
area is rich in coal and the number
of Singareni collieries should have
been multiplied. We are short of
coal. The entire coal region is in
Bihar or nearabout. Therefore, the
communications problem also would
have been solved had the Singareni
Collieries a chance to have further:
expansion. Instead of the Andhra
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Pradesh interests versus Central inte-
rests, had the Centre come out with
a new undertaking that Singareni
wou.d start a new chain of mines in
the same area and had a sort of
agreement between themselves, they
would have taken up 30 per cent or
40 per cent of the staff, and thereby
they might have come up. Thus, the
production would have been far more
and the shortage that we are expe-
riencing in coal today wou'd not have
beon there. However, whatever is
being done is really very good and
from many aspects, the production of
coal has solved many of the problems.
But the problem is so acute that even
in the city of Hyderabad, we become
short of coal though the Singarcni
col'ieries are only about 90 or 100
miles away from there and there is a
good road, apart from the railways,
conneciing these two places.

The third Demand on which
would hardly take a minute or two
relates to Holel Janpath—Demand
No. 146. When Hotel Janpath was
started, the idea was—as opposed to
the Ashoka Hotel—that there waould
be a ho'cl where the accommodation
would be provided for persons on an
economic basis. So far as hotelling
is concerned, there is quite a marked
difference between the south and the
north. In the south, the hotel indus-
try is developing very well; the rooms
and the food and everything e'se is
very economical and on a very large
scale, while in the north, though it
i= on a sma'l sca'e, the prices are
verv heavy and the margin of pro-
fit is verv high. This should not be
so. We should go on the lines of the
south and from tht angle T would very
much like to say that when we think
of hntelling. we shou'd not think on'y
of ihe foreiga tourists but we should
alsn think of the people who come
fram the somth from a'l the nrovinces
of Tndia and we shou'd provide them
with pood ronms at a reasonable
rate of ~bout Rs. 5 a dav. From that
angle, if some provicion is made for
the second Janpath Hatel and if reed
be even for +he third one, I think
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Parliament would have done sume-
thing and would have helped the
pcople coming from the south and
other provinces of India.
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atE & gmr wifgd

Mr. Deputy-Speaker: Now, Shri
Warior, He may take only five
minutes,

Shri S. M. Banerjee: Why not ex-
tend the time for this discussion by
an hour, because on the Excess De-
mands for Grants for the Railways,
very few Members would be speak-

ing?

Mr. Deputy-Speaker; One hon.
Member has already spoken from the
hon. Member's party and has taken
20 minutes.
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Shri Warlor: [ support Demand
No 136 for the precise reason that
part of the amount shown here is for
the pur-~hase of the shares of the Co-
chin Refineries Ltd. Although it is
belated, I welcome the fact that this
refinery is coming into being, and I
hope that we shall be able to realise
all the good prospects that this re-
finery would give to the whole country
in the sense that it will be saving
quite a good amount of foreign ex-
change besides earning some profit,

In this connection, I would like to
know one thing from the hon, Minis-
ter in charge. This refinery as well
as the other projects are coming up
in the Cochin port area. Has the
Ministry considered in  conjunction
with the other Ministries the neres-
sity for more conveyances and con-
veniences of transport? I would like
to know whether the oil produced
there would be taken from the Cochin
port area to the other paris of the
country for distribution through the
railways or through the pipe-line. I
would like to know this, because I
understand that even now about eight
oil trains are running from the Co-
chin Harbour to the Madras State and
the Mysore State. If the refinery is
also to operate there, then what will
be the position of railways? Even
now, the trains from the Cochin area
up to Coimbatore are very congested,
and the passenger traffic is held up
many a time. It takes about sixteen
hours for us to reach Madras from
Cochin, whereas by that tme we
could travel double that distance in
any other part of the rountry. So,
this question also must be considered
by Government.

I understand that the Stanvacs,
that is, the present Essos have declar-
ed 25 per cent dividend per annum.
If that be so, in four years, the en-
tire capital will be paid up by the
dividend itself, Besides, they will
have an equal amount of capital as
reserves within the next four or five
years. So, I would like to know how
the Ministry has calculated that the
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profit will be only about 12 per cent.
Is it a conservative estimate or under-

estimate? Is it to be on the safest
side or safer side? Cinsidering the
25 per cent divident declared by

Stanvac, what is the position of
the Ministry vis-a-vis those refineries
and e:tablishments of Stanwvac or
the present Esso, Burmah-Shell and
Caltex? I wish to know that also.

Regarding Demand No. 15, it is well
and good that more and more of cur
youth is trained. Actually even
under the emergency, there had been
new schemes implemented and thou-
sands of young boys, especiailly from
fa-tories and other departments, train-
ed in ITI or some other institutions.
But after training, thesce boys do not
find a place even in government
undertakings. If government under-
takings refuse to entertain them, what
will be their position in regard to
private employers? It is g sort of
double national waste, one in the large
expenditure involved in training them
and the other in the fact that their
services are not availed of. Like this
this is going on.

Another scheme is coming, in res-
pect of which, although the UNICEF
Is giving wus some amount, some
amount, from our own exchequer s
elso involved, What will be the posi-
tion of these youths after training?
Will they be absorbed? Hag the em-
ployment potential been gauged and
training schemes adjusted to it?
Otherwise, there will be much more

unemployment of the educated and
trained.
As far as the Commerce and In-

dustry Ministry is concerned, the note
given on page 3 makes interesting
reading. In the budget a cut of Rs.
10 lakhs was made on the anticipa-
tion that following the emergen-y, it
might be possible to effect reduction
in staff and economy in expenditure
on travelling allowance, contingencies,
delegatios to be sent abroad ete. But
15 the emergency lifted already? The
cut hag been restored to the tune of
Es. 8 lakhs. So, is that the implica-
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tion? After this, the Ministry was
bifurcated and now both of them are
functioning separately invoiving much
more expenditure on staff and every
thing else. I have no grudge against
the Ministry, especially the Minustry
of International Trade because it has
done something good in  increasing
our foreign trade; although our tra-
ditiona] marketis are dwindling, new

markets are coming up. Take coir
goods. We are sending out to
the tradional markets less and less

of these; at the same time, it is true
that new markets are opened up, So
the aggregate may be the same or
little more. But in certain olaces we
are losing. This must be looked into.

Al] the same, the Ministry has
done well. I entirely concur with
Shri Aiva in that, The entire cxhibits
of Indiron goods in the Moscow exhi-
bition were taken over by the Soviet
Gevernment. That is a very good
sign, that such a h'ghly developed
industrial country can appreciate the
worth of the goods produced by ua
That means there is much potential
in those countries for our gocds.

But as regards the Ministry of In-
dustry, several questions were raised
in the House itself, about issuing of
licences, non-compliance with so many
regulations ete. This Ministiy is a
very big empire. I do not know how
far it will be cut by detaclung the
company law department from it and
attaching it to the Finance Ministry.
When one wing of one Ministiy is
chopped off, another Ministry lakes it
over and expands. Thig sort of thing
i; going on. I do not say that the
present Minister of Industry is in-
capable Jof handling the affairs; ja$
the same time, there must be a Min's-
ter of cabinet rank who wili handle
this subject more efficiently and more
thorough!y.

Mr, Deputy-Speaker:
Soundaram Ramachandran, .

Shri D. N. Tiwary (Gopalgani):
The time should be extended—by one
hour at least.

Shrimatd
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Shri S. M. Banerjee: It should be entreusted with adequate husiness.

extended, Then also, there is another thing to

remember in thig connection, and it is

Mr. Deputy-Speaker: I am s0ITY.  this, that there is such a thing as

Shri S. M. Banerjee: But that is an advantage which arises from what

the wish of the House,

Shri V. B. Gandhi (Bombay Cen-
tral-South): Yes.

Mr, Deputy-Speaker: Al]l right The
time is extended by ore hour. Ten
minuteg to each hon. Member.

Shri V. B. Gandhi: I shall begin
by first considering Demand No. 113.
It is a demand that asks for a s=:m of
Rs, 2 crores on behalf of the Ministry
of International Trade. It is the in-
tention that this amount will be in-
wvested in the Minerals and Metals
Trading Corporation of India Ltd.
This is going to be a new Corpora-
tion, separate from the existing State
Trading Corporation. There is pgoing,
to be a bifurcation of the functions of
these two corporations, the existing
one and the new one. I do not know
why this bifur-ation has been thought
of. It is sometimes said in fact, it is
actually said in the volume blefore
us—that the business of the State
Trading Corporation is growing and
will grow in time to come and also
that the business of the new corpora-
tion wil be of a large order, comething
like Hs. 150 crores by 1970. Thercfore,
it is to be presumed that the idea he-
hind this step of bifurcation is that
it will be unwieldy for one ccrpora-
tion to carry on this business. Some
of uz do not agree with this idea. We
feel that the S.T.C. has done a very
fine: job since it came into exis-
terce in 1956. It has a very impres-
sive record to its credit, and it would
be a step not in  the right direction
to do any such thing as to take away
the kind of cxpansion which sheuld
legitimately be given to th= STC.

What is the idea behind creating a
new corporation for eah new task?
For, that is exactly what the Gev-
ernment has been doing, It is a
proved fact that there is a ~ertain ad-
vantage of what is called large scale
economy; when large organisations are

is called “a going concern.” It is earier
to expand by taking over or by being
added or included in a going ccncern.
These are two very real categories of
advantage which we should not light-
ly give up. In other words my pro-
posa] would be that there rhould be
no bifurcation, no division of func-
tions. In fact, there should be no iwo
separate corporationg created, and the
State Trading Corporation should be
considered as quite capable and coun-
petent to take up the sdditional funie-
tiong of the new corporation. I am
not giving this as my personal cpinion.
There are others who probably are
entitled to a respe-tful considration,
who also have given the same kind
of opinion. For instance, the former
American Ambassador, Mr, Gaibruith
and Prof. Appleby have hoth stressed
this point when discussing the trends
in the development of the Indian eco-
nomy.

I will give another instance of this
prefcrence on the part of nur Geovern-
ment to set up a new curporation for
each new task. Undzr the Demand
of the Ministry of Works, Housing and
Rehabilitation, it is proposed to use a
sum of Rs, 9,37.000 for the purchase of
shares of Janpath Hotels Limited.
Here again, it is difficult to under-
stand why there was any necessity

felt to have a new cornoration for
running a hotel in Delhi. In  Delhd,
we know that already we nave the

Ashoka Hotel, and it is the common
expcrience of everybody that any one
who runs one hotel and his ex-
perience of running it, ean run an-
other hotel, or, for that matter, a
chain of hotels, not only in the same
city, but in g number of cities, We
all know of hotels and chaing of
hotels, international chains, which
cover a number of countrizs, When
this kind of plain experience is in
front of us, when plain commonsense
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is right here for us to see, it is very
difficult ‘to understand this idea 'of
always thinking of having a new cor-
poration for each new task that we
undertake,

Shri S. M. Banerjee: ] rise to oppose
some of the Demands. Under De-
mand No. 1, it is said that the addi-
tional provision of Rs. 78,000 is re-
quired to meet the expenditure on the
enquiry which was instituted ‘nto the
affairg of the Sahu-Jain Group of
Companies as a result of complaints
alleging malpractices received by
Government. Some staff 1z sanctioned
for this purpose,

We have discussed this in the House,
and we wanted the Sahu-Jain group
of companies to be investigated by a
person who is not connected in any

way with them., Here, an inspector
has been appointed on a fixed re-
muneration of Rs 3500, 1 would

like to know whether this particular
auditor, S. P, Chopra, who has heen
appointed is being paid Rs. 180 per
day. Repeately questions were raised
in this House when the chairman of a
particular committee wag being paid
Re. 100 per day as honorarium. And
here is this inspector who is paid
Rs. 180 per day.
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Then, the senior accounts officer is
on the pay scale of Rs, 800—1,250. It
is surprising that the Finance Ministry
or the Company Law Administration
could not find a competent office to
investigate into the affairs of these
companies,

And what will this officer do? Last
time when the discussion was going
on on Vivian Bose Report on Dalmis
Jain concerns. I mentioned in this
House that the entire expenses of
th's inspector were barne by Mr. S. P.
Jain. He stayed in the costliest hotel,
known as Hotel Nataraj, which is
costiier than the Taj and his entire
expenses were borne by Mr, S. P.
Juin both in Bombay, and at the
Grand Hotel in Calcutia, The same
inspector has been appointed now and
is given Rs, 180 a day. I very well
appreciate the sense of the Govern-
ment in appointing an inspector, but I
wish some other honest man, a3 man
of integrity, had been appointed.

1 have already written a letter to the
Prime Minister quoting instances
against this particular inspector. For
the benefit of this House, I may state
that this particular inspector has made
several defalcations of large amounts
belonging to the companies listed, im
his capacity as official liquidator:

New State of India Insurance Co.
Victory Insurance Co.

Maksar Electric Supply Co.
Narayandas Industry Limited
Hindustan Bhima Co., Ltd.
Punjab Flour Limited

Mandi Co., Ltd.

Bengal Insurance Co.

Federal Insurance Co., Ltd.

Official Receiver
Official Receiver
Liquidator
Liquidator

. Liquidator

+ Liquidator

« Liquidator
Official Liquidator
Officia Liqudator

I am told that an enquiry is going
on against thig particular person by
the Special Police Establishment, and
we expect this gentleman to investigate
into the malpractices of Sahu-Jain
group of companies. I would urge
upon the Finance Minister tp kindly

see that proper enquiry is made and
this inspector is removed, and an offi-
cer of unquestionable integrity by the
Finance Minister is appointed in hie
place. I have documents, and I would
have produced many more things
against him, but T would only request
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the Finance Minister to kindly let me
know whether it is a fact that he is
a fact that he is being paid Rs. 180 per
day. If the Finance or Commerce
Ministry wanted to provide a good job
to this gentleman, they could have
appointed him somewhere else as
chairman of a concern. It ig no use
giving a job to him on Rs, 180 per day.

Shri Joachim Alva: Whose darling
is he?

Shri 5. M. Banerjee: I do not know.
There are certain things which we
should not say,

Coming to Demand No, 56 relating
to statistics, much has been said by
my hon, friends Shrimati Renu
Chakravartty and Dr. Lohia that
because of the jugglery of statistics,
evervthing is being denied to the
workers of this country, In Maha-
rashtra there was a State-wide strike
because of wrong statistics, In Gujarat,
the Sangarsh Committee of Gujarat
stzged a demonstration, and there was
a strike by the working people of
Gujarat—for what? That strike was
for demanding rectification of wrong
statistics in respect of cost of living
index. In 1961 the Central Govern-
ment employees were given a meagre
increase of Rs. 5 as dearness allowances
on the basis of Pay Commission's
recommendations. They are today
demanding that the whole question of
dearness allowance should be referred
to arbitration. I have received a letter
from Finance Minister wherein it is
said that unless the index goes up to
136 points it cannot be reviewed:
today it has reached 132-8. But I may
suy it will never be 136, If the price
of brinjals goes down, the index goes
down; Thig is deliberate and mis-
chievous statistics produced to hood-
wink working class and deny them the
legitimate increase in allowances, Let
there be some honest statistics. When
Dr. Lohia raised the question of in-
come, our Prime Minister said that it
‘wuas [ifteen a.unas per capita but the
Planning Minister said that Loth of
them were wrong and it was T4
annas, Nobody is sure of statistics:
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and it seems statistics can be produced

to suit any situation. Statistics should

not be a damn lie. We should not

behave in this fashion.

Under Demand No. 53, Administra-
tion of Justice, it is proposed to raise
the ratainer of the Soliciter-General,
Additional Solicitor-General and the
Attorney-General. While asked why
they are allowed to have private briefs,
the Law Minister said that they would
be taking the briefs which concerned
corporations and public limited com~-
panies, Why should the Solicitor
General and the Additional " solicitoe
General accept briefs from private
people such as Birlas and others, The
Solicitor General has given a report
about the Ruby General Insurance and
the Asiatic also and asked the Prime
Minister not to mention everything
because it was a delicate matter.
These are our law officers who are te
guide even our President in some
matters where there 1s difference of
opinion with the Law Mimsier and
where there is lega]l repurcussion om
a national scale. It is unbecoming
that they should get brief from Birlas
and other big sharks,

My third point ig about the demand
in respect of research programme
committee of the Planning Commissioa.
We never grudge money to the Plan-
ning Commission. With bottlenecks im
coal transport, the world Bank was
brought into the picture and it sent am
economist and a committee was formed,
India’s representative on that Com-
mittee was Shri Ghamandi Lal Bansal,
from the Chamber of Commerce. Was
there no other representative on behalf
of the Government? The whole system
of transport is to be looked into by
them. Iam sorry that while a country
like Argentine could say to the World
Bank that they could do things them-
selves without a representative from
the World Bank, in thig country this
has been done. When I put a questiom
on this to the Prime Minister, Shri
Bhagat replies that this was not the
intention but to some gxtent the whole
job hag been entrusted to them. It s
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surprising that there should be no
government representative in that com-
mittee and the economist from the
World Bank with the help of the pri-
wete sector is going to decide the fate
of transport in this country. It s
shameful and I request the Finance
Minister to consider this.

15°55 hrs,
[Dr. SaroJINT MamHISHI in the Chairl]

I have raised three oints, One is
sbout Mr. Chopra. I want to know
whether he was appointed to investi-
gate Dalmia-Jain affairs and is paid
Rs, 180 per day: whether his entire
expenditure in Hotel Nataraj mn
Bombay and Grand Hotel in Calcutta
were paid by Shri S, P. Jain and
whether he has been selected and
eppointed now for this purpose. He
will create more complications. The
second question is whether a steering
committee, with no India Government’s
representative on it but with World
Bank's representative and Mr. G. L.
Bansal is going to decide the fate of
entire transport system in this country.
The third question is about statistics.
I am sure the hon, Finance Minister
will consider the dearness allowance
increase with reference to actial prices
and not paper statistics. The Cen-
tra] Government has complately failed
to hold the price line and ihere is a
legitimate demand for increase in
dearne;s allowance.

Shrimatl Renu Chakravartty: Some
of us are going to meet Mr. Speaker
now for a discusion on the language to
be used in the House. So may we
kiow when the hon. Finance Minis-
ter will reply? Very important points
hsve been raised and it will not be
right for us not to be present when
hs replies. We would like to hear
our Finance Minister.

Shri S. M. Banerjee: Madam Chair-
man, after this the Railway Supple-
~mentary Demands may he taken up
-and the hon, Minister may reply to-
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morrow. Sop that all Members can
b: present to hear him.

Mr. Chairman: The time had already
been extended. There are some Mem-
bers who desire to speak and after
accommodating ag many of them as
could be accommodated, the hon. Mi-
nister will be called, say after haif
half an hour.

st gro Ao famry:  wwofy
7Ry, ¥ a9 & 939 99 AF &
w9 T FeAl ARAT g W WG
HAAT @I A5 4 | T 9%F F N
I L awm A AN w5 § Far
FAA AT £ | EITAT O ¥F EWG
e | A F, AfFT g T mww
TE I QY FW AgE T F LA,
®B TaA4E F T F M 45 i
& 1T F | I QAT w7 FTAAT A Fq
AAF Z, qg */F F AL AT
NIWT AN T TILIPT 7 & AR
WY 1 e T femiey & T3
FH F @F WiAF aqed F ey 7
g F o ofefafy e & of 3,
FLET WIT F FTIT W AA AL
eqT fger T g o
Mr. Krishnamachari will excuse me:

I cannot speak English so fluently.

The Minister of Finance (Shri T. T.
Krishnamachari): T am getting trans-
lated the points that you are making.

Bhri Tyagi (Dehra Dun): Even if it
is wrong English, it does not matter. It
is not necessary that we must be gram-
matically correct so long as we ex-
press ourselves and make ourselves
understood.

Shri D. N, Tiwary: I was saying that
an imbalance had been created after
the introduction of the General Bud-
get and the introduction of the sup-
plementary demands and I am draw-
ing the attention of the hon. Minister
to this. Recently, the Planning Com-
mission published a report on the
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employment situation; the situation
employment in  Bihar has great.y
deleriorated. 1 do not know whether
Government takes inlg account such
defects as the imbalance in the fin-
ancial position of tne Siawes. He
must look into them and see why
such a condition has come to puass,

16 hrs,

The employment position in Bihar,
which wag no. very bad a year be-
fore, has sudden.y deteridrated within
a year. What aie the causes for tius
deierioration? To my mind, some of
the State undertakings that are going
to be put up or have been put up arc
very par.ial to Biharis. When you
go to a Central-Government under-
taking in Bihar, you will find that it
is a cosmopolitan undertaking. You
wi.l find there men from a!l other
States working, with those of Bihar.
(Interruption). Bui then the position
is not vice versa, When you go !o
eny other State, you will seldom find
any Biharis there. The Biharis never
grudge appointment of any other men
from any other place, but they should
also be shown some consideration in
other Sta‘'es and the Bihar people
shou'd also be taken in the Central
Government undertakings elsewhere.

1 had the opportunity to wisit
Durgapur, Bhopal and Bangalore, At
Durgapur, I found only one Bihari in
the Centra! Government undertaking
there. Why? In Bihar, whether it
is Tatas or it is the Barauni refinery,
—anywhere in Bihar—you will find
that the number of higher officers is
far higher than that of the Biharis.
The people from all other States are
there, and the Biharis seldom get any
post above Rs. 500 a mon'h there.
Why is this discrimination? The hon.
Minister must look into it.

Shri Tvari: A South Tndian is the
Cabinet Minister and a Biharl is the
Deputy Minister!

Shri D. N. Tiwary: There is another
point. Take, for instance, the Barauni

Demands for
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refinery. The time for us getting into
production hag been exlended from
time to time. Nobody knows when
it is going into production. Recenliy
also, tne dme has been extended.
Wny? 1s it due to the inefficiency of
the higher staff or is it due to some
other cause?
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About Bokaro, we had hopes that
Binaris wul get emp.oyment there. It
is not iikely .0 come up in the near

future. How are you going to im-
prove the employment position of
Biharis, and how is the imbalauce

created by the loss of emp.oyment
and by other causes going to be
remedied? I want to point out this
mat.er very clearly to the hon. Minis-
ter.

Then there is the question of edu-

cation. Take basic education. Ac-
tuaily, it is fun on basic education.
It is not basic educa.ion at all. he

basic education which was the dream
of Bapu is nowhere to be found. What
is happening at present is humbug; it
is an amalgamation of several things
which produce nothing. The basice
education, if it had been carried out
mn the sense in which Bapu wanted
it, wou'd have resulled in the better-
ment of the country, but today, those
schoo!s are producing very inferior
men.  So, the Government should sce
that either thev abo'ish this system
or, if it has to be carried on, it is
carried on in the proper way.

One thing more. We find that the
per capita income in  Bihar is the
lowest in India, or, it is just on par
with that of one or two States, Al-
though we have large deposits of
minera’s in Bihar and it is first in
India in that respect, the people are
poor there. What is the reason? 1
would invite the attention of the hon.
Finance Minister to this aspect also.
It we had money, we ceuld have in-
vested in industry, but we are agri-
cultural people, and we have no
money. So. the Central Government
should establish factories in  Bihar
which can give adequate employment
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to the people there and also give
profit to Bihar Government, because
there are rich mineral resources in
Bihar. By opening factories, the
Government a'so will earn income-
tax, sales-tax and other things. It
will benefit both ways: the Govern-
ment will benefit and the people also
will benefit, and this imbalance will
go.

I do not want to touch on any
other point. I only wanted to draw
the attention of the hon. Minister ot
Finance to these points, and I request
him to remedy al! these defects and
let ug know what are the causes and
‘what he is going to do to remove the
defects,

it for@ Areme (aRT) gAY
TR, wwEr amr & & madE ¥
iwaﬁmgfﬁﬁﬁﬁftmﬁ?
N T A G E A I TR
# &t T wifes A & 1 e
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w3 & 1 f5 o8 fagm & sk fast

s w gyd e At § @ A

# oiX g Fo6T AE A FT AR & |
gak 9 @9 F awn fasi wmw
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st sieTca dan (Frr) &
&1

ot fir Aveww AT EATT AT
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T § 1 W 3 fe G ATeR 9T A
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The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandram): Mr. Chairman,
I thank all the hon. Members who
spoke on the supplementary demand
for grants {or the Education Ministry.

All of them supported the youth
vocational centres and have given
very valuable suggestions. [ thank
them for those suggestions. I only

want to clarify certain other points.

Primary education is being impart-
ed almost compulsorily in many
places and very ofien we reached the
target so far ag children in the age-
group 6 to 11 are concerned. But all
of them will not be able to go to the
middle schoo's due to various reasons,
especially in the rural areas. Dr.
Deshmukh said that he would like
the wvocationa! centres to be in the
rural areas. I agree with him, but
some of the bigger villages have be-
come semi-urban. That is why we
have alsp mentioned “semi-urban” in
this. This scheme is specially meant
for the children of the age-group 11
to 14, who have comnleted their
primary education and who, for vari-
ous reasons, are unable to go to the
midd'e schools. Manv of them give
up study becanse either they coun'd
not cope up wih the studv or very
often bccause of their povertv, girls
go to help their mothers and bovs go
to he'p their parents in agriculture.

Therefore, two varieties of schemes
have been envisaged, or two streams
of training have been envisaged here.
One is to give g full time course of
three vears, mainly on agriculture.
But because all the rural population
cannot be supported by agriculture
alone and there is already overcrowd-
ing, even though the main item of
training will be on intensive agricul-
ture, training in other technical sub-
jects will also be given. There is an-
other set of boys and girls who can-
not go to school for this training on a
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full-time basis, Therefore, a certain
number would be taken as part-time
students who will help their parents
part of the day and part of the time
they will go to the school for this
training. This training will be attach-
ed to one of the good basic schools or
a multi-purpose gchool which is well
developed.  There is no such thing
that this should not be run by volun-
tary agencies, 1 know th2 vulue of
voluntary agencies. The Central Gov-
ernment will finance them. The Cen-
tral Government will entrust this
scheme to the State Governments, It
is for the State Governments to select
such high schools or senior basic
echools run by the Government or
panchayati samities or  voluntary
agenceies, whirhever is a really good
<one,

We are having junior trade schools,
te hnical training schools and crafts-
men training schools where students
are taken after they complete nine
years of education. That means real-
ly breaking the high school period
mid-wav. Sp manv of these bovs and
girls who leave their school at the
primary school stage are unable to
get admission there even if they want
to. So, this youth wvocational train-
ing scheme will help them by giving
them general education as well as
techniral training or agriculture so
that after those three years of train-
ing they will certainly be able to get
admission in those trade schools or
techni-al schools.

Ono hon. Member suggested that
after these three years of training
there should be something to link it
up with either job-placement or fur-
ther education. I have already indi-
cated how further education is avail-
akle either in the tochnical schools or
in specialised craft training schools.
Many of them can be on their own
because if they learn better methods
of ngriculture probhably they will be
helping their parents and will be-
come better farmers.
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An Hon. Member:
wants a job?

Shri Meda: What particuar thing
would be taught there?

Shrimati Soundaram Ramachand-
ran: Th's three years training will
include elementary metal work, gas
welding, smithy, moulding, fitting,
turning, carpentry and other things
along with general education under
the heads of languages, arithmaetic,
social studies and general knowledge.
There will be 30 students in each
class who will undergo full-time train-
ing. There will be 15 under the part-
time training. But the students who
come from the primary school to the
middle school or high school also will
be oriented in the vocational train-
ing. That is why we are attaching
this school to a multi-purpose high
school or a good basic school and not
to a primary school,

I do not want to take up too much
of the time of the House. We are
asking for a grant of only Rs. 1,000
because this is a new service, The
other part we are meeting from our
own savings, Some hon. Memter sug-
gested that this shpuld be expanded, I
quite agree because at the primary-
schoo} level boys and girls have to be
helped to find their living. Now, 65
centres will be started  and will be
functioning by the end of the Third
Pian and, from the experience gained,
we would like to have wocational
training sections in almost every mid-
dle and high school. In the wvery
near future we want every child to go
to the primary schoo]l and then get
secondary education and university
education or be absorbed in the
various technical institutions, There-
fore, this scheme may have a far-
reaching effect, Also, it will help
people to have education and a living
side by side.

We shall take every care to see that
we do not spend unnecessarily, That
is why we are taking the existing
schools where there may be certain
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facilities. Then, some hon. Member

referred to basic education. I for one
would like to develop it much faster
than it is today. I have not lost hope.
We hope we will be able to take up
basic education wunder the Works
School System and develop agricul-
ture and allied crafts. Then, some
hon, Member said that the period of
training is too long. Now the period
is itself three years. Therefore, if
they find employment during the
period of training, there is nothing to
prevent them from taking those jobs.
Further, these students who are work-
ing and learning in thesc vocational
training centres will be given stipends
and certain other incentives like
books etc. because it is their poverty,
more than anything else, which has
prevented them from continuing their
education. With these few words....

Shri Warior; What will be
position after training?

Shrimaii Soundaram Ramachand-
ran: Some of them who would like
to go in for higher training in techni-
cal schools, junior—training schools
and craftsmen training schools will
be given preference. Then, those who
want to take up these jobsg in their
own villages would have some techni-
\~a! training; not just book knowledge
alone,

their

Mr. Ché\lrmn: Shri Alagesan.

Shri T?isi’; Does it mean that we
will not get &ny chance?

Mr. Chairman: No, not ut ail. Some
hon, Ministers w-anted to reply to
some points raised here. So, they are
being ralled. Afterwards, he will get
his chance.

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): Shri  Warior, in the
course of his speech, raived two points
regarding the Cochin Rﬁﬂnery and I
would like to refer to them briefly.
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Firstly, he referred to the transport
of the products of the Cochin refinery.
As he knows, the needs of the Cochin
area are now being catered to by the
Bombay refineries or by direet im-
ports. The Cochin Refinery will pro-
duce 25 million tons. The products
will naturally be transported by rail
But in Cochin there are good water
transport facilities also. The Indian
Oi; Company is at preseni examining
the gquestion whether it will be pos-

- sible to utilize the water tranzport in

that arca to a small exent.

Here I would like to say that the
Indian Oil Company is at present
considering a proposal to have a pro-
du~t pipeline from Cochin to Salem.
That may come up some time in the
Fourth Plan and should be ready by
the end of the Fourth Plan. By these
methods of transport, the products ot
the Cochin Refinery will be distribut-
ed. If there is anything surplug to
the zone, then it will naturally be dis-
tributed by sea to Madras and Cal-
cutta zones,

Then a question was ralsed about
the 12 per cent yield that has been
calculated for the Cochin Refinery.
Thig hag been calculated on an aver-
age for a period of fifteen years, Na-
turally, in the initial period, the yield
is bound to be less and it may in-
crease as we go on,

In this respect he tried to compare
the return that has been calculated for
the Cochin Refinery with the returm
that has been obtained by the ESSO
refinery, There are very many differ-
ences between the two. The equity
capital of ESSO is much smaller than
the Cochin Refinery's equity capital.
Moreover, it has been working now for
eight years. This should explain the
larger return that is obtained by
ESSO and the smaller return that will
be obtained by the Cochin Refinery. I
am not able to say whether the 12 per
cent. yield that has been taken will
be very correct, but it has now been
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calculated over a period of 15 years
and it has been taken to be an average
return. i W

My hon, friend, Shri Muthiah, re-
ferred to the question of establishing
a refinery in Madras. Thiz is very
much on the schedule. The next re-
finery that we will be building wi'l be
in the Madras area, We have been
receiving offers from wvarious foreign
concerns and corporations, They are
sending proposals, We hope to receive
specific proposals from them by the
end of this year. Then we shall be
able to negotiate with them and choose
a suitable collaborator whon it will
be time to take a firm decision in this
matter. It is likely to be of the same
capacity as the Cochin Refinery and
will cater to the Madras supply zone.

Mr. Chairman: Shri Tyagi: 1 hope,
the hon, Member will take only a few
minutes, say filve minutes.

Shri Tyagi: It will be difficult for
me; but even then I can just try to
cut short.

o} wgraE - @ni o, g Jfeed
F i
oY mAt ;G fF w0 e era A

ot FOHETY g9 T q6G gHiaw
o wgAr ¥ § wF e A

I just want to sound a warning o
the Government. As far as the fla-
ances go, I am afraid, we are marching
towards a gtate of bankruptcy. Des-
pite this emergency and the huge capi-
tal expenditure which we have to
incur for the protection or defence of
our country, having that in mind I do
not know how this Ministry allows
spendthriftness. I accuse my  hon,
friend, Shri T. T. Krishnamachari,
since now he ig responsible and he is
the custodian of ‘he moneys collected
from the tax-payers’ pockets. How is
it that that old spirit of soondthrift-
ness and wastefulness iz still persist-
ing? Unless there is a drastic check
snd a stop is made, unless my hon.
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friend, Shri T. T. Krishnamachari,
uses all his boldness to stand in the
way, nothing will save us.

I have had experience of the De-
partment of Revenue and Expenditure
and I know that in the old days ex-
penditure was controlled, There used
to be a Standing Finance Committee
which would look into every proposal
involving above Rs, 5 'akhs or so, I
d> not exactly remember what the
cejling was. Everything was examin-
ed by the Parliamentary Committee.
Then, the Ministry used to examine
every proposal and then alone sanc-
tions were given. Now, the central
control of expenditure has been decen-
tralised altoge'her. Practically all
ministries get their budgetary grants
sanctioned and after that they are free
to spend it in any manner they like.
My greatest worry is on account of
this.

The Planning Commission, I think,
has miserably failed to deliver the
goods, It is no use giving us litera-
ture, They must give us results. In
1960 61 actually the budget of the
Planning Commission was Rs. 78.0
lakhs, From Rs. 78 lakhs it went up
to Rs. 84 lakhs in 1961-62 and to Rs. 92
lakhs in 1962-63. Came the emer-
geney ond now it has come to
Rs. 95-23 lakhs Ts {h's the m=nner in
whish  this Planning Commission
cshould be snending money? 1 say,
phvsician heal thvse'f.. . (Interrup-
tion). 1If the Planning Commission
cannot put its house in order, the
whole Government will go phu*. They
are demanding monev for the Research
Programme Committee, The budget
of this so-called commitiee was
Rs. 7.46 lakhs in 1961-62. ... (Inter-
ruption). 1 am expressing myself, not
your ideas.

Shri D. C. Sharma: You are ex-
pressing my ideas also.

Shri Tyagi: That iz grand. Tn 1962,
it is Rs 10-138 lakhs. This Research

Programmes Crmmittee alone incur-
red the expenditure on establishment
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t> the tune of Rs. 7°46 lakhs and then
Rs, 10.16 lakhs and now further de-
mands are asked for, But will the
Finance Minister please take note of
the fact that in the Planning Commis-
sion. at present, there are 215 peons,
class 1V servants? Has anybody tried
to know what the gtrength of the
Planning Commission is? What are
they planning for? 1 want to know
that.

Shri D. C, Sharma: They do mas-
saging.

Shri Tyagi: A sum of Rs. 2.8 lakhs
i6 spent on them. Then, there are 592
Assistants and Clerks, What are they
doing? There is a such a huge staff.
Can 1 expect any good planning from
a body which cannot look into its own
structure? It is a failure, Therefre,
I want to warn ‘he Government: we
are facing a crisis soon. You will see
that.

Then again, there are 232 gazetted
officers in the Planning Commission on
whom a sum of Rs. 3.76 lakhs is spent,
There is undefined establishment again
to the tune of Rs. 11.39 lakhs—Addi-
tional Es'ablichment, 1 do nst know
what it is, JIn the last budget, we
sanctioned it, I assure you that we
are not going to give you any sanc-
tion blind-foldedly. After all, we are
patrio's and we have to look into all
this. From the hon, Minister, the
Parliament expects that we will do
justire and represent the Parliament
as such and our spirit. T do not want
to take much time of the House.

I only want to give one more com-
ment, There is a mention of creiting
another ST.C. We'l, I am 5 rrv, there
are my difficulties. I am very much
embarrassed berause being the Chair-
man of ‘he Public Acenunts Committee,
there are many matters on whirh I
cannot freely talk jn the Parliament
unless the Committee has reported and
th= report has been put on the table
of the House. But one thing is there
which has come in papers too. At
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present, there are incentives given to
the exporiers. What are the types of
incentives? Somebody exports certain
things worth Rs, 10 lakhg and those
commeodities which are sent out can-
not match the market outside—'hey
cann:t compete—because the market
price there is much lower than our
cost price. Therefore, those industria-
lists or exporiers are asked to under-
invoice or sell those commodities at &
lower price and suffer the loss and this
1>ss is deliberate'y, legally, openly,
made good by giving an import licence
to that party saying, “By selling this
import licence at a high price, you
carn profi's and make good your loss”,
In this manner, this black-marketing
has been permitied and recognised by
us. This is the way in which it hap-
pens actually, Suppose I am an ex-
porter. 1 export a certain commodity
and get an imnort licence for certain
‘hings which gn to be consumed not
into my industry but into some other
industry, whatever it may be. But
that import licence is given to me so
that T can make guod the loss that 1
have suffered on account of my under-
invoicing for exporting certain goods.
Therefore, 1 am at liberty to secll other
thinrs at any price that I can fetch
and thereby earn money.

Shri Warior: When did this thing
actua'ly start?

Shri Tyagi: T am sorry that is for
the Finance Minister t» answer. I am
just giving the grounds to you to fighd
for. That is the position, We are
giving the import licences to those ex-
porters which can be sold with 200
per cent, profit straightway, whether
they imnort or n~t. Somebody else
mav import the things, It does no#
matter. They are permitted to make
gond their losses which they have suf-
fered on account of our inren'‘ives
given to them, Thev are at I'berty to
sell thnse imported goods at black-
market prics and to earn uncontrolled
profits. This is the way it is happen-
jne todav. T sav: for God's sake,
please stop this practice; if you wan#
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others to be scrupulous, be scrupulous
yvourself and let not Government enter
into this transaction of black-market-
ing, You cannot stop black-marketing
of the private sector if you cannot stop
black-marketing of the public sector.
There must be some scruples about
these matters. I am very sore about
what is happening now,

Dr M, S. Aney (Nagpur): Are these
permits or licences transferable?

Shri Tyagi: They are transferable
and theyv are also being transferred.
Anyway, my hon. friend the Finance
Minister knows more than T do, and I
hope that he will not keep things away
from us. He has gone away from our
benches. He was on our benches, but
now we have become poorer because
he has gone away from our benches.
I do not want him to come back to
our benches.

Shri D. C. Sharma: We hope he will
come back.

Shri Tyagi: 1T hope that when he
replies to the points made by me, he
will assure us that whatever needs
to be done to set things right will be
done.

The Deputy Minister in the Minis-
try of Finance (Shrimatj Tarkeshwari
Sinha): The last speaker whose since-
rity can never be doubted....

Shri Kapur Singh (Ludhiana): Why
not?

Shrimati Tarkeshwari Sinha: ...,
raised in a very spirited voice some
very pertinent points. T do not believe,
and T am sure my hon, friend will
agrep with me when I say this, that
with a person of his calibre as a cus-
todian of the finances in his capacity
as Chairman of the Public Arcounts
Committee and also as a vigilant
Member of Parliament, Government
can indulge in such excesses without
his coming to our check. All the same,
I would certainly assure the hon, Mem-
ber and the House that whatever
1500 (Ai) LSD—11,
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points he has raised will be kept in
view, especially the ones regarding
financial controls and budgeting, while
framing the next budget,

Shri Inder J. Malhotra (Jammu and
Kashmir): That is the usual answer
every time.

Shri Tyagi: It has become embar-
rassing for us, because when the lady
Minister replies to our points, we can-
not really talk to her on a par. I think
that this is a good device which the
hon, Minister of Finance has adopted
bv asking her to reply to the debate.

Shri Sonavane (Pandharpur): Does
the hon, Member say that the Finance
Minister is hiding behind the hon
Deputy Minister?

Mr. Chairman: I do not think that
Shri Tyagi has ever felt embarrassed.

Shrimat; Tarkeshwari Sinha:
Actually, my hon. friend knows that
it is not a question of avoiding any
problems or arguments, He knows
very well that the time to have any
changes in the outlook and also in an
analysis of the problems and the situa-
tion is at the time of the next budget.
There can be no other suitable oppor-
tunity when we can bring about those
rhanges which the hon Member has
in view.

So far as the other point which he
ha- raised about blackmarketing in
the sale of imported items, it has not
rome to our notice that any such thing
is being done on such a wide seale. I
would request the hon. Member if he
hag got any knowledge or any infor-
mation about that, to pass it on to us,
and we shall certainly look into the
matter with all seriousness and
earnestness,

There are many points raised, which
are frequently raised and usually rals-
~d during the discussion of the Supple-
mentary Demands, and in spite of all
the arguments that we have provided,
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some of the Members at least do not
seem *~ appreciate the scope of the
preserration of the Supplementary De.
mands ag it has been done now, I
may try to explain, since g few Mem-
bers have raised this point, that the
fact of the situation is that the Sup-
plementary Demands will have to be
presented as such during the course
of the year, because the annual budget
which runs into hundreds of crores of
rupees is prepared almost fifteen
months before the end of the year to
which it relates. While every effort
is made to present that budget and
the estimates thereof as realistically
as possible, nevertheless, some varia-
tions here and there are bound to
occur and they cannot be ruled out.
The House votes grants separately for
the various Ministries, and hon, Mem-
bers do know that transfers from one
grant to another are not permissible
during the budget year, and the only
way in which we can effect these
transfers is by bringing forward these
Supplementary Demands and getting
the formal approval of Parliament for
such transfers. Therefore, the Sup-
plementary Demands technically have
to be presented before Parliament for
being voted upon.

Then, there are certain expenses
which occur like court decrees and
decretal amounts, etc. We cannot
apprehend the court decisions in
advance, and, therefore, no planning
can be done in this regard, So, it is
not the fault of any wrong judgment
or wrong planning which has com-
pelled us to bring forward these Sup-
plementary Demands. It is only the
compulsions of the situation which
have made us bring forward these
Supplementary Demands, and we try
to maintain that these additiong are
not major in nature, In fact, even last
time, when the Supplementary De-
mands were presented to Parliament,
the additional expenditure was only
of the order of about Rs. 29 lakhs.
This year also the additional expendi-
ture is of the order of Rs, 6.33 crores
only. These additions are not in any
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way major expenditure items. There-
fore, I would request hon. Members
to see the supplementary demands in
their proper perspective and not really
make sweeping generalisations about
them.

In this connection, I would like to
mention about some of the objections
raised about the company law adminis-
tration. 1 thought, and I had the im-
pression, that the transfer of the com-
pany law administration from Com-
merce and Industry to Finance has
been widely welcomed. But 1 was
surprised to find one or two dissenting
voices in the House. It is not for me
to explain to Members of Parliament
that the company law administration
is very much a part of the Financial
administration of the country; the
capita] issues, share market, selling and
buying of shares, control of com-
panies—these are all part of the basic
financial control and that can be look-
ed after only by the Finance Minis-
try. This is a fact which I need not
elaborate, because Members do appre-
ciate it.

So far as the transfer of the demand
was concerncd, without Parliament’s
approval we could not transfer that
amount, which was already voted for
the company law administration within
the C. & I Ministry, to the Finance
Ministry. Of course, company law ad-
ministration is part of the Ministry
of Finance and the expenditure regar !-
ing that would certainly be presented
through the Ministry of Finance.
Therefore, there is no point nf order in
this and there is no irregularity com-
mitted. This is the way procedure is
followed in such matters in budgets.

There is another point, a very im-
portant one, and raised by many Mem-
bers, namely, international trade. The
expenditure on internationa]l trade
cannot be judged immediately in terms
of the performance. There are so
many factors which influence inter-
national trade like buyers’ market and
other things, These have to be con-
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trolled and adjusted according to a
particular situation.  Therefore, 1
would submit that the expenditure for
development of international trade or
for its encouragement should not
a'ways be measured on the scale of
the performance immediately. The
expenditure incurred today may show
results later.

There are many stcps taken to pro-
mote international trade. It will take
a long time if I detail the steps taken
by the Board of Trade and by Govern-
ment. Actually a paper was submit-
ted by the Minister of International
Trade detailing the basic steps propos-
ed to be taken to cxpand exports. The
results have been quite encouraging.
Last year, April to September, our
firures of export were Rs. 33176
crores and this year during the same
period—though there were many set-
backs in many channels of trade like
tea and other things—the performance
has been guite satisfactory, namely
Hs. 367-94 crores. It is hoped that the
target of Rs, 745 crores of exports will
be achieved. On the basis of this per-
formance, we can certainly assume
that.

We have also been able to reduce our
imports. During September, 1963 ex-
poris sinod at Rs. 61:6 crores (they
were higher by gne crore), and imports
at Rs. 77 crores (lower by Rs. 30
crores) and the trade deficit stood at
Rs. 16 crores as compared to Rs. 46'5
crores in September, 1962. Therefore,
we see that even in the field of im-
ports, pur deficit has been reduced.

There were other points raised in
regard to allowances, salaries of offi-
cers and the staff. It was proposed by
the Commerce Ministry to reduce the
expenditure, and they did at first come
out with reduced expenditure, but
since the task of increasing exports
became very important and urgent,
more expenditure had to be incurred
by having studies in the various
spheres of exports; we had to incur
some expenditure on organising meet-

Supplementary AGRAHAYANA 5, 1885 (SAKA) Demands for i§

Grants (General)

ings under the Board of Trade
and certain delegations had to
be sent. Delegations cannot be

determined by their number, it is the
propriety of the subject for which the
delegation goes that has to be taken
intp account. I do not know why hon,
Member Shri D, C, Sharma raised this
objection about the number of delega-
tions, We cannot plan that only so
many delegations will go and no more.
It depends on the purpose for which
the delegation goes, the object of its
visit, and the value of the subject for
which it is sent. So, this expenditure
has been incurred looking to the im-
portance and significance of the sub-
ject, and not unnecessarily,

Shri D, C, Sharma: 1 cannot argue
with you,

Shrimati Tarkeshwari Sinha: Thank
you very much for being so generous.

In regard tp the appointment of an
inspeclor to investigate into the affairs
of the Sahu-Jain group of concerns,
the hon. Member who raised it is not
here, but I would like to mention that
we were compelled to extend the date
for the submission of the report be-
cause the companies concerned have
not at all been co-operative. I think
they have been misdirecting some of
the pcople and creating a wrong Im-
pression. The hon. Member might
have been guided by that wrong im-
pression. The fact is they have been
thoroughly un-co-operative, and there-
fore we had to extend the term of this
inspector. It has not been by our
choice, but by compulsion that we had
to do it. He did submit an interim
report in which he mentioned that he
was not getting any co-operation from
ithe group of companies,

Shri D. N. Tiwary: His objection
was to the Inspector being paid so
much when there are charges of cor-
ruption against him.

Shrimati Tarkeshwarl Sinha: After
going into the details of the question,
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it was decided by the Cabinet Secre-
tary that he would be paid actuals, but
in no case more than Rs. 180. Actual-
ly, it is only for Bembay and Calcutta
that he is being paid Rs. 180; for the
other vities. he is being paid only
Rs, 130. We are trying to see that the
report is submitted as soon as possible.
His time ha; been extended up to 31st
January, and we hope by that time he
will be in a position to submit the re-
port.

Shri S. M. Banerjee: May I put a
question? 1 have listed certain con-
cerns where there are charges of de-
falcation against him. Will you please
investigate it? I huve written to the
Prime Minister also.

The Minister of Finance {Shri T. T.
Krishnamachari): Mere lsting of com-
panies does not mean that the charges
are there. If there are charges, natu-
rally the Auditors’ Association would
have gone into it. I am afraid the hon.
Member is being extremely unfair in
listing certain charges for which, at
any rate, there does not scem top be
any proof.

Shrimati Tarkeshwarj Sinha: Scome
points were raised about the necessity
of having two State trading corpora-
tions. 1 would remind the House of
the comments of the World Bank.
They also recognised the significance
of export of minerals in India's deve-
lopment plan, ang therefore, when
the obligations of the State Trading
Corporation increaseq tremendously,
it was thought proper to have two
corporations, The tota] business of
the State Trading Corporation during
1962-63 was Rs. 140 crores. The trade
handled by the Minerals and Metals
Trading Corporation would be Rs. 250
crores by 1970; 180 crores exports and
Rs, 100 crores imports, Excluding
trade in minerals ang metals, the trade
of STC is likely to be of the order of
Rs, 200 crores by 1970; Rs. 125 crores
exports and Rs, 75 crores imports.
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These two Corporations are going to
handle vast business ang it was high
time that they should be divided. But
liaison ang co-ordination between
them woulg be maintaineg by the in-
terlinking of gome of the directors.

It was asked why Asoka Hotels and
Janpath Hotels are not under one
Corporation. This point has been
fully explained in the footnote, Asoka
Hotel has a very meagre staff and o
put any additional burden on that
would not improve the actual perfor-
mance; probably it will lead to deterio-
ration. Therefore after considerable
thinking, it was decided that these two
bodies would be maintained separate-
.¥. But I may say that the expendi-
ture would be kept to the minimum
and one of the objects of these bodies
would be to make good profit and pay
fividends to the public seector.

Some hon. Members as well ag Shri
Tyagi referred, in strong terms, to the
programme tescarch committee of the
Planning Commission, I strongly feel
that it was good for the Planning
Commission to bring the universities
in co-operation with planning. Univer-
sities have so much talent and libraries
also, If students ang professorg of
universities are associated while for-
multing  schemes, their krowledge
will improve and their talents and
capabilitie; wil] be utilised for the
good of the country in a better man-
ner, Statistics show that 170 schemes
were sponsored by the Planning Com-
mission and in respect of 100 subjects
there have been studies. I think the
House would be happy to know that
almost al] the important subjects of
economic planning have been brought
under its purview. I would request
the Planning Minister to give more in-
formation about these subject to the
House so that the House may be hap-
py and glad to accept this program-
m¢ and research work done by the
universities and the professors and
students. Some of the subjects are:
studies in land reforms, rura: deve-
lopment | and | cooperation, farm
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management  service studies, in
in rural economy, problems of
urban development and employment,
cottage ang small-scale industries,
studies on irrigation projects......
(Interruptions.) 1 would request the
hon. Member to be patient. Other sub-
jects are: analytical studies on econo-
mic development problems, studies in
resources, problems of social dynamics
labour problems, studies in public ad-
ministration, and so on. These are
some of the subjects ang in each cate-
gory there have been so many papers,
I wish the hon. Member took advan-
tage of these papers ang got a know-
ledge of the whole analysis, Tt is very
easy to blame some body without look-
ing into the details of what that body
ig doing. I strongly feel that it is im-
possible in the sphere of planning to
do any measured work, It is a ques-
tion of planning ang investigation. So,

this cannot be planned in a rigid
manner. So, certain elasticity has to
be provided.

That brings me to the question of
the Indian Statistical Institute, We
have never denied thiz fact, that the
data which are available to us are not
full data. We certainly woulg like to
improve on the data. I would request
hon. Members to give constructive
suggestions by which improvement can
tuke place, We are not satisfied with
the data available to us for any rese-
arch or survey work to be done for
our planning. We suffer from that. But
just criticising and condemning the
institute for doing something useful
and valuable in this field is not going
to help us in anyway. I would request
hon. Members to be more constructive
in thiz approach and realise the diffi-
culty in finding out the data and give
the ctatisties, My hon, friend Shri
D. C. Sharma has realised, by working
in that Institute, how difficult the work
is and how difficult is the sphere they
try to tread. T would certainly re-
quest hon. Members that even if they
do not wish to be guided by me, they
should be at least guideg by my hon.
friend Shri D. C, Sharma, who has got
a deep insight into the working of the
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Institute, I found him very sym-
pathetic when he was speaking about
the Indian  Statistical Institute,
while the same sympathy was not
forthcoming in regard to the remarks
that he made about the programme
research work done by the Planning
Commission.

Shri D, C. Sharma: You are pro-
vol sg me. But the fact of the mat-
ter is that al] the programmes 1o
which you have referred and which
have been undertaken by the Plan-
ning Commission have not produced
any practical results, and they are
as barren as possible. (Interruption).

Shri 8. N, Banerjee: Be construc-
tive.

Shrimati Tarkeshwari Sinha: It
will produce; do not worry and do
not be impatient. Then, I would like
to refer to the important point
raised by Shri D. N. Tiwary. He
comes from a region which is really
backward, but there are certain
other regions also in India which are
equally backward and which require
special consideration. The Finance
Minister asked me to submit to the
House specifically that Government
is very kcen about it and the Gov-
ernment is seriously concerned as to
what must be done to bring these
backward regions to advancement.

Shri D, N, Tiwary: My question
was that since the introduction of
the general budget and the introduc-
tion of these supplementary demands,
the employment position in Bihar
has deteriorated. That is the lgport
of the Planning Commission. What
have you to say about this, and how
are you going to tackle this?

Shrimatj Tarkeshwari Sinha: There
has been deterioration in the employ-
ment position generally also, and
therefore, the Government is very
seriously concerned not only about
unemployment in general but educat-
ed unemployment. Both these prob-
lems are problems which rannot be
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decided and solved in a day. We all
have to put our heads together to
bring some tangible solution to all
these economic problems,

Shri D. N. Tiwary: That iz a
general thing Let me know what is
the reason which resulted in greaier
unemployment therc within the Jast
eight months.

Shrimati Tarkeshwari Sinha: The
hon. Member will have ample oppor-
tunity to discuss this problem when
the mid-term appraisal of the Plan
comes up for discussion. Here, the
scope is very limited. It does not
cover the demands made in the ob-
servations of the hon. Member., I
have made reference to this fact be-
cause of the importance of this fact.
I say that it is not within the pur-
view of this discussion. To really
analyse the whole aspect, it will take
another debate or two, and even then
I do not know whether we shall be
able to find a solution to this prob-
lem. It is pot an easy prob'em that
could be solved in one or two debates.
I would only say that this is a prob-
lem which concerns the development
of the country. The Government is
concerned about it; the country is
concerned, the Parliament is con-
cerned and the people are concerned
about it. 1 would like to point out
the seriousness of our concern only
in the sense that—and that is why I
appeal to every one—let us all put
our headg together and do something

tangible in this sphere. Otherwise,
economic development cannot be
achieved.

With these words, I thank hon.
Members whe have supported these
supplementary Demands and I com-
mend the proposals for the acceptance
of the House.

Mr. Chairman: No cul motions
have been moved.
The question is:
“That the respective supple-

mentary sums not exceeding the
amounts shown in the third
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column of the order paper be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 3lst day of
March, 1964 in respect of the
following demands entered in the
second column thereof—

Demands Nos. 1, 15, 37, 38,
53, 56, 104, 113, 136. and 146.”

The motion was adopted.

[The motions for Demands for Sup-
plementary Grant which were adopt-
ed by the Lok Sabha are reproduced

below—Ed.]
DemaAnp No. 1—MinisthRy ofF Com-
MERCE AND INDUSTRY

“That a supplementary sum not
exceeding Rs. 8,78,000 be granted
to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1964, in respect of ‘Ministry of
Commerce and Industry’”

DEmAND No. 15—EpucATION

“That a supplementary sum not
exceeding Rs, 1,000 be granted
to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1964, in respect of ‘Ministry of
Education”.”

Demanp No. 37—PrannNing Commis-
SION

“That a supplementary sum not
exceeding Rs. 3,22,000 be granted
to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1964, in respect of ‘Planning
Commission’.”
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Demanp No. 38—GRANTS-IN-AIp To DEmanp No. 113—Capitar OuTray ofF
STATES THE MiNISTRY OF COMMERCE AND

“That a supplementary sum not
exceeding Rs. 2,25,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1964, in respect of ‘Grants-in-aid
to States'”

DEMAND No. 53—ADMINISTRATION OF

JUSTICE

“That a supplementary sum not
exceeding Rs. 21,000 be grantied
to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1964, in respect of ‘Administra-

tion of Justice'

DeEMaND No. 56—STATISTICS

“That a supplementary sum not
exceeding Hs. 16,00,000 be granted
to the President to defray the
charges which will come in rourse
of payment during the year
ending the 31st day of March,
1964, in respcect of ‘Statistics’.”

DEMAND No. 104—EXPENDITURE ON

DISPLACED PERSONS

“That a supplementary sum not
exceeding Rs. 3,00,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the vear
ending the 31st day of March,
1964, in respect of ‘Expendiiurc

* n

on Displaceq persons’.

INDUSTRY

“That a supplementary sum not
exceeding Rs. 2,00,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1964, in respect of ‘Capital Outlay
of the Ministry of Commerce and

1 n

Industry’.

Demanp No. 136—CarpiTar OUTLAY OF

THE MINisTRY oF MINEs aND FUEL

“That a supplementary sum not
exceeding Rs. 3,67,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1964, in respect of ‘Capital Outlay
of the Ministry of Mines znd
Fuel’.”

Demano No. 146—Otner CaritaL Our-
LAY OF THE MiINISTRY oF WORKS,

HousING AND REHABILITATION

“That a supplemzniary sum not
exceeding Rs. 9,25000 be granted
to the President to defray the
charges which will come in 2ourse
af payment during the year
ending the 31st day of March,
1964, in respect of ‘Other Capital
Qutlay of the Ministry of Works,
Housing and Rehabilitation'.”

The Lok Sabha then adjourned till

Eleven of the clock on Wednesdau.
November 27, 1963/Agrahayana 6, 1885

(Saka).



